23rd February 1946

THE

LEGISLATIVE ASSEMBLY DEBATES

Official Report

Volume 1I, 1946

:
( 12¢A February to 27th February, 1946 )

FIRST SESSION

OF THE

SIXTH LEGISLATIVE ASSEMBLY,
1946

Pumuasesp 3 tHm MANAGER or PusuicATiONs, Dmumr, Iwpia
h:w 3Y THD ManicER Govmnull'.r;:?or INDIA PrEss, Nsw Dmm, I’pna



v
LEGISLATIVE ASSEMBLY

President :

Tae HONOURABLE MRB. (3. V. MAVALANKAR,

Deputy President :

Sie MuuaMMAD YaMIN KHAN, M.L.A.

Panel of Chairmen :
Mg. K. C. NEOGY, M.L.A.
SYED GaurLaM BuIK NAIRANG, M.L.A.

Mz. P. J. GRIFFITHS, M.L.A.

Secretary :

Mr. M. N. Kavur, BARRISTER-AT-LAW.

Assistants of the Secretary :
Mr. M, V, H. CoLLINS, M.B.E.
Mg. A. J. M. ATKINSON.
Mz. S. Das.

. Marshal :

CapraN HaJr SarDAR NUBR AEMAD KHAN, M.0., LO.M., LA,

Committee on Petilions :
81k MuBAMMAD YaMiN KHAN, M.L.A. (Chairmanj.
8YED GHULAM BHAIK NAIBANG, M.L.A.

SHRI SBRI PRAKASA, M.L.A.
Me. T. CHAPMAN-MORTIMER, M.L.A.

SARDAR MaANGAL SINGH, M.L.A.



vi

CONTENTS
Volumee II—12th February to 27th February 1946

Tussday, 12th February, 1046,

Btarred Qualtloaa and %nzwen . . Bls—a-:g
nstarred Questions and Answers .
ghon Notice Questions s::d Answers . . 849—66
Mottons for Adjournmen!
Government Statement on Polyteohnio
I:mmuw Students® dtrike—Withdrawn 866 —66

Fallure of the Governlnju'ﬁno ot;o Inadol;“t;
instruct delegate to
u; ti:neASecu.rg:.y Couzati:u ‘Xwﬁg l;rlewl
of the Assembly regarding Anglo-. s
operations against Indonesia—Adopted 3:703——5 ]

Papers lald on the Table rs Notifications

under Central Excises and 8alt Act 868—172

Hindu Marriage Dlsn Ities Removnl mn— 872
Introduced .

Hindu Married Women s mxht w Bognnu
Residence and Mnlntann.neo Bﬂl— o72
duced .

dm t, BII.I—

The Sggchgd Mnrrlnge (Amen ent) 878

Delhi 8ikh Gurdwnru and Bnllgloul Endow-
ments Bill—Introduced . 873

Committee on Petitions 878

Vednesday, 13th February, 1946,—

Member Bworn . . 8890

Starred Questions and Answers . . 889—014

 nstarred Question and Answer . 914—19

Motions for Adjournment re—

Cloth Famine 'in North West rronuer
Province —Disallowed 921—22
. Disbandment of W.A.C.(I) —Disallowed . 922—23
Racial discrlmination in the W. AC( )
—Dlsallowed . 923—24
. Indiscriminate Arrest of Musllm Lengue
Workers and other Demonstrators and
wanton use of Handcuffs and chxlm by
Delhl Police—Adopted . . 924—26
" 967 —71
‘ynendment of the Indian Alrcraft Rules 926—8¢

#leotion of Members to tho Court of Delm
University. . 986

Blection of Mcmbers to the Bundlng Com
. mittee for the Education Department 936—87

acy Bill—Clroulated 937—39
Miseeds Committee Bill—Referred to Select
Committee 989—561
Jode of Crlmlnal Procedum (Amendment)
Bill—Passed 9561—66
, Innmnce (Amendment) Bill—Presentation
' of Report of Select Committee 950
>0de of Criminal Prooedure (8econd Amend
ment) Bill ~Passed as amended 966—56

. arsday, 14th February, 1948, -

" Starred Questions and Answers . 073-—-1005

' Bhort Notice Question and Answer .

Declaration Directing certain Budget Heads
of Expenditure open to Discussion by t.he
Tegislative Assembly . 1000

Ap]yolntment of the Honourable Slr Edwnd
scuthall to perform functions of the
Finance Member at Rallway Budget

General Discusslon. 1007
Tlection of Members to Sundlng Cmnmlttee

for Commerce Deptt. 1007
Hlection of Members to Sundlng Committee

for Industrics and Supplies Department 1007
Election of Memben to All-India Council for

Technical Educa 1

Factories (Amcndmert) Bill—introduoet. 1010
Tranafer of Property and Successlon (Amend-

ment) Bill—Referred to Select Oommmoe 1010—19
l'nloulona Tax Limitatlon (Amendment) 1019—20
anld.nt Funds (Amendment) Bﬂl—Bef or- -

red to Select Commit@e 020—28

Committee re Rail-Road
Scheme-—Presontation of the

the Committee—Postponed tl.ll l‘eb—
ruary 1946 . 1022
Statement of Business . . . 1028—25
Monday, 18th February, 1940, —
Members Sworn . . 1027
Starred Questions and Answers . . 1027—65
Unstal uestions and Answers . 1066
Statements laid on the Table . 1066—68
Motions for Adjournment re—
Fnllure to '&:mw Indian Prisoners
l.l}olng al in Malaya—Ruled out
B °fnm¢0  Piaces of Worship and insult: oo 0
ur of Places of Wol an
mg of Women during recent Calcutta
Disturbanoces—Disallowed . 1060—70
Klection of Members to Imperhl Counoll of
Agricultural Rescarch and its Governing
Body 1070
Electlon of Members to shndm Comimittee
for Infornration and Broadcasting Depart-
ment . 1070
Road-Rall Co-ordination Scheme—Presenta-
tion of the Report of the ttee 1070—72
Presentation of the Railway Budget for
1946-47 ~ . 1078—80
Indhn Colnage (Amendlnent) Blll—lnho-
duced / 1081
Election of Members to Sum‘nng tee
for External Affairs Depnmnen . 1081—88
Statement of Business . . 1088
Tuceday, 19th February, 1946,
Starred Questions and Answers . 1085—1126
Unstarred Questions and Answers . 1126—80 _
Curtallment of Oral Answers to Absentee
Mombers’ Questions 1180—82
Rapon of the Committoe on Bretton Woodl
ment 1182—94
Mot for Adlournment re Hefusal to
crease Price of ¥ ins offered to Ag-rl-
eulturhu—Ruled out of Order . . 113¢—386
Election of Members to Standing Committee
for Health Dopartment . 1187
Klectlon of Membon to Indian Centrai
Tobacco Comml! 1187
Election of Memben w Shndlng Committee
for Home Department . 1187
Klection of Members to Bhndlng Committee
on Pilgrimage to Hejas . 1187
The Insurance (Amendment BIl—Dis-
oussion on Motlon to er not oon-
cluded . . . 1187—69

Wednesday, 20th Februnry. 19‘6 -

Starred Questions and Answers .

Unstarred Questions and Answer
Motion for Adjournment re Rioting fn

Bombay by Naval B.ntlnp—l’ootponed
Court of Delhi

.1171—1814
1214

Election of Members to j 121610
Univorsit, il 1216
Election of Members to Shndlng Committee
for Education Department 1216
Instrument for the Amendment of the Cons-
titution of the International Labour Orga-
nisation . . . . . 1216—21
The Rallway Budget—General Discussion 122088
Thureday, 21st February, 1946,—
Bt.nn-nd uestions and . 1250—8
uestions and Answ 2 1282
Baxort of e Committee on Bnton-Woodn
greemen 1280—92
Momhnndt Beunen (Lm‘a“on) ‘Bl —Intro-
1202
Indian Trade Unions (Amendmunt) BII.I—
Introduced 1202
Insurance (Amendmont) Bﬂl—Dhonll
the motion to conaider not concloded moz—-uoo
Election of Members to Defenoe Oonsulte-
tive Cammit! . R . . . 1800—08
Faotorles (Amentnent) Bil—Referred to
Beleot Committee . . . . . 1304—18
Priday, 22 0d February, 1940,—
Dll'penllnc with Question Hour . 1819
S ns and Aoswure . 1319040
Umu Qmﬁon and Answer . 1840—42




Short Notice Questions and Answers .

Strlke at gon:bny and Karacht by R.I
08
ay Bu gob—Llst of Demands
Demmd 0. 1—Railway Board

especially those relating to wages, allow-

ances, working hours, leave nmngementu

and securities of staff’
Situation re Strike at Bombny md Karachi
by R.LN. Ratings .

aturday, 23 February, 1046,—

Bltnatlon re _Strike at Bombay and Karach!
1. N Rati

g8,

lot{on for Adjournment re ‘Bituation re
Strike at Bombay and chhi by B. LN

Ratings—Adopted
Vfonday, 26th February, IMO.
Member Sworn
Starred Questions and Answers’ .
Indian Oflseeds Committee Bill—Presen-
tatlon of the Report of the Bolect com~

Tho B,allwav Budget,—Lm of Demands—

Contd.
Demand No.1—Railway Board—Contd
Flmchl Position and Policy of B,all-

Muvx‘nrufacture of Locomotlvu and

agons
Inconvenience to Pn-encen
Nemand No. 11.—New Construction
‘Want of Policy in New Construction

‘Tuesday, 26th February, 1046,—
Starred Questions and Answers . .
Eloction of Members to Defe Comultuive

Committee .

Bretton ‘Woods Conferenoce Agreeme
muuon of the lntarlm Report ol’ the
Railway Dudget—List of 'Demands—

Demand No. 12—Open Line Works
Refusal of Supplies for lnvmtment in
Road Bervtcg'

rnment ¢ Cash and Pay
on Contnctual basis on
N. W. Rall-

Policy of Go
Depan.man

uouon in Muslim’ Bopmonuuon
due to Retrenchment

. 1343—52
Motion for Adjournment re Snuntlon 'a

13562—56

I 1856—89
. 1856—89
Fn uiry mw present system of management

ways
Ammde of Railway Board on Btaff matters

1357—74

1874—89
. 1380—906

.1807—14056

. 1405—25

. 1427—1472

1427—48

1448

1448—05
1448—900

1448—65
1466—78
1479—80

1400—95
1490—05

1497—1526
1526—28,
1549—50
1528—20
1520—-49é

1529-—49
lﬁﬁO—-bé

1568--55
15656——60

Extensions to Superannuated Stafl . 1561—68
Non-Observance of Muaum Quota in
Rallway Servlooa . 1563—78
Appendix . 1578
Wednesday, 27th l"obmnry, 1940,
Starred Questions and Answers . . 15678—
Unstarred Questions and Answers . . lgﬁb—%
8hort Notice Question and Answer 1699—1001
Election of Additional Members to the Defence
Consultative Committee 1622
Railway Budget—List of Demnnds—
Contd. . . . 1601—:
Demand No. 1.— Raﬂwny, Bonrd—- 16224
Contd. . . . . 16(1)1—1622
Pllfer.ge and Delays in settling Cla- mH7
1601—
Wayl and Means for meeting the fn- 80118
creased Operating Costs . 1618—
Inadequate Representation of Sikhs in 10
Railway Services 1637—41

Need for granting a minimum wage of
Rs. 60 per mensem to B.allway omployeel

in the lower cadre 164
Demand No. 2—Audit . ’_5:77
Demand No. 3— Miscellaneons Expcn

diture . 1647
Demand No. 5—Payments to Indian States
and Companies 1047
Demand No. 6. -A—-Worklng axpenses— 1647
Maintenance of structural works .
Demand No. 6—H-—Working expenses—
Maintenance and supply of Locomotlvo

Power . 1647

Domand No. &(}-—Worklng ex
Malnu;‘nnnce of carriage mgc Wagon

Demand No. G-D—Working expenses— 1648
Maintenance and working of ferry stea-

mers and harbours 1048

Demnnd No. 6-E—Working oxpenses—
of Trafic Department 1648

Demnnd No. 6.F—Working expenses—

Expenses of General Departments 1648
Demand No. 6-G—Working expenses—

Miscellaneous ex 8 1048
Demand No. 6- Worklmz axpenses—

Expenses of FElectrical Department 1648
Demand No. 7—Working expenses—

Appropriation to Depreciation Fand 1648
Demand No. 8—Interest charges . 1049
Demand No. 9—Appropriation to Betur-

ment Fund 1040
Demand No. lo—Approprlatlon to Re-
Dcmnnd No. 10—A— Withdrawal * from 1640

Reserve . 16490
Demand No. 11—New Construction 1849

Demand No. 12—Open Line Works 1040




LEGISLATIVE ASSEMBLY
Saturday, 23rd Februnry, 1946

The Assembly met in the Assémbly Chamber of the Council House at Three
of the Clock, Mr. President (The Honourable Mr. G. V. Mavalankar) in the
<Chair.

SITUATION LE STRIKE AT BOMBAY AND KARACHI BY R. I. N.
RATINGS

Mr. President (The Honourable Mr. G. V. Mavalankar): The Honourable
the War Secretary will make his statement. ‘

Mr. P. Mason (Government of India: Nominated Official): Sir, I am very
glad to be able to-say that the hopes which 1 expressed yesterday have been
tulfilled and that the situation as regards the indiscipline in the R. I. N. has
Pructically come to an end. I might speak first about Karachi.

In Karachi as appeared in the press, and as was mentioned in the House
yesterday, the most disaffected of the ratings left the shore establishment at
Maunora and concentrated in H. M. I. 8. ““‘lindustan” early on the night
preceding. Early yesterday morning Commodore Curtis who is in command
there and who had previously been to Manora Island and had spoken to all the
ratings there where he was very well received, went to ‘‘Hindustan'’ but the
ratings there would not listen to him or discuss any surrender. He therefore
gave them an ultimatum and warned them that force would be used in one
hour’s time. Force was used and after twenuy-five minutes they surrendered
-and fell in on the jetty alongside. There were eight men killed. There were
six mentioned in the press this morning but two have died since then and 83
wounded. This morning the situation in Karachi is normal. The men on
Manora Island have resumed their normal work and are going about their
ordinary Saturday routine duties.

In Bombay late last night, or yesterday afternoon, the men in the ships were
informed of the mgans by which they should surrender. They were to show a
blue flag as soon as the ship was ready to surrender and it was explained to them
again as it had been in the afternoon, as I mentioned yesterday, i.e., the previous
afternoon, that the surrender must be unconditional. At thirteen minutes pass
8ix this morning all ships and establishments had surrendered.

News during the morning is that the officers have been out to the ships and
are back in their ships and I hope, though I am not yet quite certain, that work
ig being resumed everywhere there. )

From the other ports, the situation is much the same as yesterday, i.e., the
report we got early this morning was that a number of ratings were demonstrating
in sympathy with those in Bombay but they did not use violence of any kind
and there seems to be no reason to suppose that on learning the news from
Bombay they have not gone back to work. ‘

I have one very small item of information, which although it is not a very
serious matter, I think might be .f interest to the House. It is a straw, but it
is rather an interesting one. It provides the one lighter element I have seen
in this very serious matter. In Delhi, as I explained yesterday, thirty-eight
ratings refused to go on duty. One man who was asked whether he would
join them wag a cook aud he said he would join them. He then asked, after
saying he would join them, what were the reasons for the indiscipline. He

_heard that one of the reasons was bad food. ‘*Bad food?'’ he said. ‘‘I refuse
to be a party to any demonstration regarding bad food because, the food is very
good”. And he therefore went back and joined the party who remained on duty.
‘That I say is a very small point but it indicates I think that many of these’
men did teke part in this strike for reasons which were very insufficient and
which I do not think ought to be taken very seriously.

That is all I want to say as regards the news and the facts. Of course I shall
dpeak later on the implications of this in the course of the debate.

( 1397 4
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Shri D. P. Karmakar (Bombay Southern Division : Non-Muhammadan
Rural): Muay 1 ask the Honourable Member about the number of casualties in
Bombay, Castle Barracks and outside? Regarding Karachi he has . . . ..

Mr. P. Mason: I am afraid I have not yet got the figures of the casualties in
Castle Barracks. I have the casualties on the side of the officers and the Army.
One R. I. N. officer died of wounds. One R. I. N. V. R. officer was killed by &
bullet—that is in the civil rioting. One R. I. N. and one Army officer wounded,
and eight other ranks wounded. Ou the side »f the R. I. N. ratings 1 have no
information but I believe, Sir that the casualties were very small indeed and:
considerably smaller than in Karachi.

Sri M. Ananthagsayanam Ayyangar (Madras Ceded Districts and Chittoor:
Nou-Muhammadan Rural): May I know whether the attention of ths Honourable-
Member has been drawn to a report in the ‘‘Hindustan Times” that 200 were
killed in the siege on Thursday on Castle Barracks? Is that true?

Mr. P, Mason: I believe not.

Sri M. Ananthasayanam Ayyangar: What is the official estimate?

Mr. P. Mason: My estimate is that it is smaller than in Karachi.

8ri M. Ananthasayanam Ayyangar: May I know what it is—15 or 167

Mr. P. Mason: I explained that in Karachi there were eight killed and thirty-
three wounded and I think in Bombay there were considerably fewer casualties.

Mr, Manu Subedar (Indian Merchants' Chamber and Bureau: Indian -
Commerce): Who were the 200 reported as killed by the paper, if not ralings?

Mr. P. Mason: 1 am afraid I am not responsible for what is reported in the
paper.

Shri Mohan Lal Saksena (Luckuow Division: Non-Muhammaduar Rural):
May I know if the broadcast as reported to have been given by Admiral Godfrey
is correct? '

Mr, P. Mason: Would he repeat the question? .

Shri Mohan Lal Saksena: 1 want to know if the text of the broadcast made
by Admiral Godfrey is correct?

Mr. P, Mason: I think it is. T would iike here to explain something of which
I was not aware when I spoke yesterday and that is that Admiral Godirey asked
for permission to broandcast and he said what he intended to say: but the sense
of what he intended to say was very different from the imnpression which that
broadcast gave. I myself read the broadcast in the same way as Members on
the other side of the House. [t was only afterwards that 1 learnt that he
had worded it quite differently when he asked for permission and his actual
intention when he spoke of ‘‘the destruction of the Navy, of which we are all very
proud,’’ was not the physical destruction, but he meant the collapse of its
prestige and all its achievements. . . . . .

Seth Govind Das (Central Provinces Hindi Divisions: Non-Muhammadan):
Haus it been ascertained whether the abuses which Commander King is said te
have uttered were actually uttered?

Mr. P. Mason: As I have explained yesterday that will be the subject of an
enquiry and I think it would be a great pity to try to reach conclusions on that
subject on the kind of data which we get by telcphone and in the press.

Mr. Manu Subedar: Is it a fact that those boys were kept without food for a°
whole night?

Mr. P, Mason: Yes, Sir. While they were in a state of indiscipline and were

- promoting an armed insurrection, food was not supplied. Tt would have been

fantastic, it would have been quixotic to a degree, which would surprise even
this House to help them then. .

. Beth Yusuf Abdools Haroon (Sind: Mubammadan Rural): May I know from

the, Honourable Member whether sfter these ratings had surrendered at Karachi

o
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they were roughly handled by the authorities, they were .looked up in a cell for
the)whole high% agd they were released this morning? Is it a fact that they were

kept without food? )
Mr. P. Mason: I am not quite sure which ratings the Honourable Member is

referring to? : ‘

Seth Yusuf Abdoola Haroon: At Karachi. I am referring to the ‘Hindustan’.
Then these ratings surrendered after they were shelled, t}ley were ta}:en to
Manora, where they were locked up and kept without food till this morning and
were released this morning and only one cup of tea was given to them. Is this
a fact or will the Honourable Member assure this House that he would make an
enquiry into this matter and let us know?. .

Mr. P. Mason: All the 300 ratings from the ‘Hindustan’ were certainly placed
under arrest and are still under arrest; but I do not know, I am afraid, about the -
quantity of tea they got or the details of their treatment: but I will make
enquiries.

Seth Yusuf Abdoola Haroom: My question is whether they were handled
roughly, beaten on the shore and kept without food.

Mr. P, Mason: As I have explained, I have no information on that point. I
think it is very unlikely. My information yesterday was that they had fallen n -
quietly and I am quite sure that if they had been handled roughly, it would have
been brought to our notice. i

Mr. Manu Subedar: May T know if Government have given any instructions
that after surrender these boys would not be ilitreated and that they shall be
supplied with rations and every thing else as on the old basis till any enquiry
which the Defence Consultative Committee will make?

Mr. P. Mason: Yes, Sir. Since they returned to duty they will of course
receive normal rations and food and I hope . . . . . .

Mr. Manu Subedar: Have Government issued any instructions . . . . . .

Mr, P. Mason: Let me proceed, Sir. And I hope that in Bombay all are
back to their normal duty and receiving their normal food and other amenities.

Mr. Manu Subedar: May I know whether Government have already given any
instructions? If not, will my Honourable friend say that they will give such
instructions from now, that not one of these men was to be illtreated or other-
wise deprived of any of the facilities normally given to them until the result of
the enquiry by the Defence Consultative Committee is published.

Mr. P. Mason: I certainly could not give such an order. I should like to
explain that in the whole of this matter a very considerable decentralisation is
absolutely essential. It is impossible to control a situation of this nature from
Delhi in every detail. It would be impossible to say exactly what ig to be done
in every individual case and in fact very wide powers have been given to the
G. 0. C., who has been placed in command of all forces sea, air and land. He
has been given an intimation of the Government’s policy, which is, as I was
about to explain rather later in the day, that there should be no victimisation
and no mass punishments of any kind. It will be quite unnecessary to give
orders that food and water should be given to the men as soon as they returned
to duty.

Mr. Manu Subedar: Am I to gather that this Government have no authority
or power to give the kind of instruction which T am suggesting? Is it a fact that
this Government have no power and such orders, if any, must come from the
United Kingdom?

Mr. P, Mason: No, Bir. Of course we have the power to give those orders
but it would be extremely silly to do so, because it would give no power and no
disoretion to the officer on the spot.

Mr. President: The Honourable Member wished yesterday to make a state-
ment. He said that he would say whatever he has to say after which the
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adjournmeént motion will be moved. Has he any particular objection to make
the statement, so that there may be no questions and answers and the -debate
8lso will be guided by what he says otherwise the discussion may be in the air.
If he makes a full statement, I think it would be better.

- Mr, P. Mason: I should speak now as if I were speaking in the debate and
.make a complete statement of policy and then perhaps I will have the right to
answer at the end of the debate?

_ Mr. President: Yesterday we had arranged that the Honourable Member will
mqke a statement and after his statement is finished, we will take up the
adjournment motion. If he now makes his full statement, whatever time he
takes for it, then the adjournment motion will be moved and then certainly he
will have an opportunity to reply. '

Bir Oowasjee Jehangir (Nominsted: Non-official): Sir, the difficulty arises in
regard to the timing. An adjournment motion is given two hours for discussion.
Let it be olearly understood that the statement is outside the two hours.

Mr. President: That is what I said. That is what was arranged yesterday.
The.Honourable Member himself wanted about 20 minutes and I am prepared
to give him more time if necessary. It seems that there is a lot of questions
and answers and so instead of carrying on questions and answers, let him make
the statement.

Nawabzada Liaquat Ali Khan (Meerut Division: Muhammadan Rural): I
thought that the statement which the Honourable Member was going to make
was with reference to the lutest position with regard to thig particular question.
And now do I understand that it is your desire- that the Honourable Member
should give out the whole policy of the Government with regard to this matter
und is it understood that after that statement is made the adjournment motion
may not be moved?

Mr. President: That is not my intention. Of course that does not mean that
the Ionourable Member will necessarily wish to move the adjournment motion.
The statement to be made by the Honourable Member is a specific item on the
sgenda independently of the adjournment motion. The suggestion which I made
was that if he makes a full statement, whatever he wishes to state as to facts or
policy, that will help the discussion of the adjournment motion. If all the facts,
including what happened at various places, and also the policy of the Govern-
ment in this matter, are before the House, the adjournment motion can be dis-
cussed much better.

Nawabzada Liaquat Ali Khan: In other words, it would niean that the Gov-
ernment. are to move the adjournment motion and the House has to reply to it.

Mr, President: It would not mean that. .

Mr, P J. Grifiths (Assam: European): The object of an adjournment motion
is to censure the Government. Surely Government is entitled to know what the
charges are before they are expected to meet them. '

Mr. President: My object is this. As I have said before it is no use dis-
cussing the motion in the air. Let us definitely know what the facts are, what
the policy of the Government is and then the adjournment motion will be taken
up.

Nawabzada Liaquat Ali Khan: The Honourable Member who is going to move
"the adjournment motion is not going to waste the time of the -House by
talking in the air. He must have some facts to be placed before the House and
therefore I think we would like to hear what is it that the Honourable Member
who wants to move the adjournment motion desires the House to consider, and
then the Government would lay down their policy. The object of that state-
ment was only to state the facts with regard to the situation as it existed todav,
so that when we are speaking on the motion we know what the facts are.
Without knowing what is the object of the adjournment motion.and what. is it
that the Honourable Member wants this House to decide and on what partioular



“ STRIKE AT BOMBAY AND EARACHI BY R. 1. N. RATINGS 1401

matter of policy or facts, I think—subject to whatever you decide and _thé
Honourable Member in charge decides, it, would be b,ette?l_' if we know v_vhat is it
that the Honourable Member wants to say about the adjgurnmént motion.

Mr. Prosident: Let me finish with the Honourgble Member first. Perhaps the
Honourable Member is speaking without the context of the proceedings of the
House. When leave for the adjournment motion was asked for, the Honourable
Mover or the intending mover, to speak more correctly, has said whatever he
wanted to say. In the afternoon aleo, something was said and then it was stated
by the Honourable the War Secretary that he would make a statement to the
House about the facts. But he shortened his statement; he referred only to
Karachi and then said that he would say whatever he wanted to say al the tirne
of the adjournment motion. Thereafter I found that many Members were keen
to have more information. Tt is therefore that T suggest that whatever informa-
tion the War Secretary has, let him give it. The adjournment motion is already
there. The wording is there. I believe Honourable Members have seen what
has appeared in the press and heard what was spoken in the House yesterday and
therefore it is better for the purposes of discussion that the full statement should
be made first. When I said of talking in the air, it did not mean talking without
any facts at all. But we certainly expect to be in a better position if we know
all the facts—not only about the happenings but also about the policy. The
Honourable Member will know further that a period of one hour was separately
kept for this purpose. We have met at 8 just to enable the Honourable the War
Secretary 40 make a full statement of everything. and it was settled that after
he makes a statement the adjournment motion will be taken up as soon as he
finishes. That is why I made that suggestion to him and still I have left it
open to him to make such statement as he likes. I personally think that, instead
of taking any more time because at 4 p.M. we must take up the adjournment
motion, it will be better if the Honourable the War Secretary is allowed to make
his statement ‘

Nawabzada Liaquat Ali Khan: The only point I want to place before you ir
this. In other words it would mean that the Government would lay down a
pre-conceived policy and plan with regard to this matter without listening to the
arguments on this side of the House and then it may be difficult for the Govern-
ment, after having made a declaration of their policy and their plan with regard
to this particular matter, to go back on it. All that I am saying iz that the
Government must know first what is the feeling of the House, what are the facts
and what is it that the Members of the House want the Government to do.
After that they, should tell us how far they are ready and willing to meet the
wishes of the Honourable Members of this House. That is why I was making this
suggestion that the Government should know first as to what it is that we want
gem to do, and then let them consider, decide and make a statement to this
Hotige as to how far they are willing to accept the proposals, the suggestions
and the recommendations of the Honourable Members of this House with regard
to this matter. That is the reason why I said that if the Government make a
declaration of their policy which necessarily must be pre-conceived because they
do not know what is it that the Members of the House want, then it will be
difﬁcu’]t,for them to retrace their steps.

Mr. M. Aspt Ali (Delhi: General): I would like to invite the attention of
Nawabzada Liaquat Ali Khan to the agenda which happens to be before him.
I he will be only so good as to look at it he will find that the very first item
on the agenda is: ' ' S

o P. M to mak tatement i i i i i i
Mb}{; Knncl.x'im:n b eluw.il e:e .’s' ment cn the situation relating to Indian ratings in

Nawabzada Liaguat Ali Khan: Which has been done.

M. M. Asaf Ali: If Mr. Mason does not want to make any further statement
then it is quite obvious that we have to take up the adjournment motion. At'lg
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happens, the wording .of my adjournment motion also ought to be before the
Nawabzada. The wording of the adjournment motion happens to be:

““To discuss the grave situation that has arisen in respect of the Indian Navy, affecting
pncmsllz the wholgr of it, as & result of mishandling by the immediate authoritics
concerned."’ -

Nawabzada Liaquat Ali Khan: Tell Mr. Mason what the mishandling is.
Mr. M, Asaf Ali: There was a considerable amount of discussion yesterday
when unfortunately the Honourable Member was not in the House.

Nawabzada Liaquat Al Khan: I was in the sir at the time.

Mr. M. Asaf Ali: It is time that he came down to solid earth. There was
cousiderable discussion yesterday in the House, and it was more or less in
deference to the wishes of the Government and the difficulties which the Gov-
ernment were feeling in having a discussion yesterday, that I agreed to the
postponement of my adjournment motion. In fact, the adjournment motion of
which I had given notice was postponed to Monday. But, in the course of the
"day other news came through which naturally precipitated the advancing of the
time of the adjournment motion and I insisted that it should be taken up today.
And that is why we happen to be here today. Personally I feel Sir that you
have indicated what is eminently reasonable under the circumstances because
if Mr. Mason can make a statement, a comprehensive statement on the whole
subject, the discussion on the adjournment motion will be properly regulated.
It is not as if the Government do not know what the House feels. If is not as
if the Government are unaware of the facts of the situation. They know exactly
what we are complaining against. They know what we are going to condemn,
if we are going to condemn them at all. Therefore, it is better that Mr. Mason
should make a statement now and allow us an opportunity of giving the Govern-
ment a piece of our mind. .

Mr. Pregident: I do not think any further discussion of the question is now
necessary. I must make it clear that I do not view every adjournment motion
as necessurily a censure motion.

Mr. M. Asaf Ali: 1t may not be.

Mr. President: Tt may or it may not. The idea is to bring into discussion
some important subject. I need not dwell on the utility or the exact scope of
adjournment motions in general. That ig one thing.

Assuming that the Government have come to any pre-conceived policy of their
own, I do not see why it should be difficult for any Government to change it after
hearing the views of the House. I do not think that any decisions which any
Government take are necessarily cf such a nature that they cannot be changed,
if once disclosed. On the contrary, to my mind, it will be more for the benefit
of the House to know what their views are and then express their reactions so
that the Government will have an opportunity of their policy being criticised and
then changing if they deem it proper, their policy in the light of the discussions
of the House. I personally hoid that view. I do not know what the policies of
f;he Government are and I am not concerned with them. Therefore, in the
interests of a better discussion of the subject and in the interests of all, I call
upon Mr. Mason to make a statement. But I have left it to him to make it
lorig or short and settle the contents of it as he wishes, as Mr. Mason is the
best judge of it. I have assured him that I shall give him as much time as he
wants and in addition to that, he will have an opportunity of replying, when the
adjournment motion is taken up. His time will be outside the time -of the
adjournment motion. ' .

Mr. P, Mason: Sir, I had hoped to give the facts regarding Bombay and
Karachi before the House and I had intended to speak during th: debate gn.tbo

goestion of policy. But since it is your wish and perhaps also the wish of the
use . . . . '
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Mr. P. J. Griffiths: No. It is the wish of one party. Sir, I think there is
& good deal in what Nawabzada Liaquat Ali Khan said.

Mr, P, Mason: Sir, I am entirely in your hands.

Mr, President: I think the Honourable Member should make a statement
now,

. Mr, P, J. Grifiths: Is it to be a statement or an argument as well? If it ia
a statement well and good, but if it is an argument it should be made after the
adjournment motion has been moved.

Mr, President: The statement may contain facts and arguments. A state-
ment does not necessarily exclude all arguments and, as I have suggested it will
be for the Honourable Member to make his statement as he likes. '

Nawabzada Liaquat Ali Khan: Just now, Sir, you said that you thought he
ought to make a statement. Do I understand that the Honourable Member
should make that speech which he was going to make during the course of the
discussion now, before the adjournment motion is taken up? He has nothing
more to say with regard to the facts: it is only with regard to the adjournment
motion now that he has to say something.

Mr. President: I think the matter has been sufficiently argued. We need not
pursue it any further.

Mr. P. Mason: That is exactly the position. This is in fact the speech thab
1 was going to make on the adjournment motion. I will now make it—I have a
right to speak again.

I have had to speak in the House a number of times during this session,
-and I have had to speak on subjects of the most serious importance; but I do
think that in a way this subject is perhaps the most serious of all; because to
my mind the possibilities of danger for the future of India implicit in the subject
that we are discussing are even greater than in the other very serious subjects
which we have talked about during the last month. I was afraid yesterday that
a debate today might lead to a hardening of the attitude of those who have been
guilty of indiscipline and- that that might lead to a prolongation of the struggle
which could only be bad. But I am glad to say that that immediate danger has
now passed and they have returned to work in most cases. But we are faced, 1
think, with a still more serious danger regarding the future. This is not the
only incident of this kind that has taken place. It is much the most serious,
but it is not the only one and I do feel that the attitude of the House towards
this question may have a very big influence on the futuge and on what the armed
forces may do and feel in the future. That is why I say I think this is such a
“very serious and important subject; and while T do speak on it—I hope with &
very deep sense of responsibility which I am sure is shared by all parties—I
would ask the House to consider the decision to which they come on this motion
~very carefully indeed for this reason.

. I am conscious in discussing this question and also those other questions
‘which are referred to and which are go very controversial—Java and the I. N. A.—
T am conscious of the immense divergence of opinion that exists between this
side of the House and that, and I think it is best to recognise that that great
difference does exist and for each of us to try as much as we can to understand
the other’s point of view. I do, I hope, try to understand the point of view
-of that side of the House, and I would ask them to try in the same way to
understand ours; and in both those cases and in this—particularly in thé
I N. A. case and in this it seems to me that there is a great rift of opinion
between us which is partly due to the fact that I think on that side of the House
you rather forget, or so it seems to me, the difference between the civil point
of view and the military point of view. On this question there is the tendency
1o refer to these dcts of indiscipline as strikes. In fact they are always called
strikes in the papers and by the persons concerned in them. I was taken ta
igsk yestgrdgy, perhaps guit‘e rightly, for referring to thetn as mutiny. When
& day ‘rightly’, T do not think that they are not mutinies, because technically
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there is no guestion that any refusal of duty is a mutiny; but I may perhaps
have been tactless in using the word so frequently. But I do want to stress the
- difference, the immense difference which exists between a trade dispute and
indiscipline on the part of the armed forces. 1 hope, I may not seem t6 be
lecturing the House on this subject for it is really an obvious point; but T feel
that it is one which needs stressing because I think it has sometimes been for-
gotten in the heat of argument. The difference is this; that if mill workers:
decide that they will not make cloth, while it does bring pressure to bear on the
millowners because they do not get their profits. and it brings pressure to bear
on the public because they do not get their cloth. it is pressure which is brought
to bear fairly gradually and there is time for discussion. But it .is a very
different matter indeed if the armed forces engazed in indiscipline. T would ask
the House to think, with a great sense of thankfulness, of what we have avoided
in the last few days. There was a stage in Bombav when the ships-gnt up steam
in order to hoist up the 4-inch ammunition and threatened to fire indiseriminately
on the town—it must have been indiscriminate—it could not he otherwise.
They were, T am glad to sav, wise enough to avoid that criminal act. But
warships and aircraft and cannon are verv dangerous tools and all the equip-
ment of modern war does get steadily more dangerous every vear; and if men,
because of some grievance, some fancied grievance in some cases. or it may be:
4 real grievance. are to take the law into their own hands and thev have those
tools in their hands, a verv great dancer does arise not onlv of loss of life and’
property but alao hecause in the ultimate resort power does depend upon the use-
of force. and those who command that foree mav get power into their own hands.
I hope T have not talked too much on the subject, but it does seem to me to be
of vital importance. -
T spoke of the fact that this is not a solitary instance and I must acknowledge-
the fact that this danger is one which threatens us all..........
Babu Ram Narayan Singh (Chota Nagpur Division: Non-Muhammadan):
Sir, ir this a statement of policy?
Mr. President: Order, order: it is his statement.

Mr. P. Mdgon: Tt is a danger which involves all the troops, because we-
began, T am sorrv to say, with indiscipline among the R. A. F. and that led
% indiscipline in the R. I. A. F. and that led to this. This last was much the
most widespread and, it was much the worst, because it involved rioting and
violence and shops were looted. But we hope now that the men have returned to
work and will earrv on: and hecause this is a matter of such immense seriousness
the policy of government will require verv careful consideration, and they must
undoubtedly consult in this matter the wishes of the people, and I th'nk there
is no doubt that this question will be laid before' the Defence Consultative-
Committee and discussed there. I think that should be the first step that we
take—to discuss the queston with them. Obviously there will also need to be:
inquiries into facts and the Defence Consultat've Committee is obv'ously not
& body which could itself conduct such an inquiry. It seems to me that there °
will have to be two kinds of inquir‘es—one purely service, mil'tary inquiry and’
there will need to be & number of them and also I think a very full and impartial
consideration of the whole question of how this trouble arose and of the reasons
for the indiscipline. For that, I think it will certainly be necessary to consult
the whole of the Government. T can only give at the moment the views of the-
military authorities on the subject and they are inclined at present to the view
that with that inquiry members of the legislature should be sssociated.

Now, 8'r, with regard to what is described as victimization, I said yesterday-
that T shall give no assurance that punishment would not take place and that.
is atill the position but T can ssy that there will be no mass punishments..
There will be no, victimization. We shall have to cons‘der the whole case very-
carefully. I gave you an instance just now of one case in which ohviously.'s-
man on the most frivolous grounds threw his lot. on one side rather than on the
other and T am sure that is the case with the majority, They are very young:.
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Petty Officers and Chief Petty Officers have kept out of the whole business and:
they have stood fast throughout and in Karachi in particular they were very
belpful indeed, so that those affected are mostly very young and 1 think mos$
of them got excited and were misled and therefore there will be no mass.
punishments but some one must have misled them and 1 think it is essential
that if that person can be found or those persons can be found and if a charge
can be brought home to them Government should reserve to themselves the
right to punish such people with the object partly of preventing the spread of
further acts of indiscipline and secondly to make the position clear for the
future. But in selecting such people and in considering whether or not the
charges wouid justify their being brought to trial or punished, it will be necessary
to consider the very electric atmosphere in wh'ch we are at present and certainly
as far as m’'litary authorities are concerned, I can assure the House that the-
greatest care will be taken to avoid anything which might lead to a general
deter'oration of feeling. -

That is the policy as far as 1 can explain it at the moment. As I say it
will require further cons!deration and discussion both with the Defence Consulta-
tive Committee in the first place and possibly with others and later it will
require confirmation by the Civil government as a whole. That, at any rate,
is the line on which we are thinking and if we proceed to this adjournment
motion, I would once more very seriously ask the House to consider the effects
of such a motion, as is suggested. It implies censure of Government, in fact
it means censure of Government, and it means that those who have taken par}
in this indiscipline are not exactly condoned but made to feel that they may
have been right in taking the course they did.* Well, Sir, there are channels
by which any genuine grievance can be brought-to light and 1 do not think any
one can say that these men could not have brought these matters to light
without taking the action they have taken and T do th'nk that if the action of
Government in this matter is condemned, it will be an encouragement to the
armed forces to resort to these kinds of measures whenever they feel that they
have any grievance. And however well looked after an organisation may be,
it is almost impossible to have any body of men who cannot think of some
grievance. I now ask the House to consider very carefully indeed what effeob
that might have on the future, particularly at this very difficult time. My
friends on the other side, I expect, will form the Government of the future and
they will have to maintain these forces and I do hope that they will do nothing:
which might lower their efficiency and their discipline-at this juncture. K

Mr. President: We shall now take up the adjournment motion and shalk
carry it on till 12 minutes to 6 p.M.

An Honourable Member: Why not till 6?

Mr. President: That is not necessary under the rules.

Nawabzada Liasquat Ali Khan: I would like to ask somé question. May X
do it'now or in the course of the debate?

Mr. President: The Honourable Member can do it in the course of the debate.

Mr. Abdur Rahman 8iddiql (Calcutta and Suburbs: Muharamadan Urban):
Why not wait for 12 minutes, 8. ' o e

Mr. President: Mr. Asaf Ali.

MOTION FOR ADJOURNMENT
SiTuATION re STRIKE AT BOMBAY AND KaRAcHI BY R. 1. N. RATINGS
Mr. M. Asaf Al (Delhi: Geperal): I move:
“That the ‘Amembly do now adjourn " i .
This is to discuss the grave situation that has arisen in respect of the Indian
\avy, affecting practically the whole of it, as a result of mishandling by the
immediate authorities concerned. -
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1 was hoping, Sir, that after the statement which the Honourable War
Secretary had promised us there would be no necessity for me to ask the House
%o adjourn to consider the question which I had proposed yesterday but I regret
to say that I have not found in the statement made today anything which
may justify my not moving this adjournment motion. He has certainly given
-us some facts and figures which we had already gathered from the newspapers.
He has also indicated the course of action wh.ch the Government propose to
take and 1 am glad that in so far as the Government have agreed to refer this
question to the UVetence Cousuitative Committee, at least one point which had
been urged has been accepted. The other steps which the Governmens
propose to take will naturally have to be cousidered both by the Defence
Consultative Committee and’ the War Department, but these are mutters for °
the future. 1 am concerned with the conduct of the immediate’authorities who
were concerned in the case and whose mishandling has resulted in the very
grave and ser.ous situauon to which the Honourable Wauar Secretary was
reterring. 1t is the beguining, Sir, of the trouble thay 1 am concerned with.
1t snows how utterly unimaginat:ve, how utterly inetficient, how absolutely
ignorant of the feel.ngs of tneir men were the omcers who did not tuke netice
of the grievances wuich were within their knowledge for months together,
perhaps, L should say for years together. It is ihe indian navy that vnhey are
now dealing with. 1ts history, as all of us know, is a very briet one. 'Lhis
Indisn navy s sull o its inncy. About six  years ago, there were only
about si1x, or pernaps twelve si00ps. Bince then, it has grown to its present
PI'OPOI'LAUIIB. Uuﬂus e 1ust 1uve yeals, Laese DOYS OL lue uuvy, W0 colue Irom
respectable famulies, who are educated, who are young, (and L am prepared to
8ay that \hey may also be excitable), have gone through the stress ot war, and
in these five years, they have seen serv.ce, not mereiy mn the Bay ot Lengal
and the indian Ucean, but seme of them, have seen service beyound the Suesz
Canal. Perhaps the War Secretary w.ll remember that on one occasion, when
landing was wuk.ng p.ace in Sicuy, at a very critical time, it was this navy
that helped them i that landing. Sir, these boys have seen service everywhere.
1 notice u flicker ot smule on the tace ot one of the Members on the
Treasury Beucues. e nuy be wonderiug now o copgressiman is Wiking ol thess
boys taking part in the war, and of thewr discharging their duties not wercly to
their own satisfaction but to the pride of Mr. Attle and others and | am talking
about them—yes, I am talking about them, 1 am quite as proud of these boys
88 I am of my army, and of my air force as anybody can be. Whatever may
have been our attitude towards the war, it has nothing to do with what these

boys have done and whut these boys are entitled to on account of their achieve-
ment in the past. That attitude was on political grounds. What I am saying
now is obviously the approach of those who are not looking at the war, but who
are looking at the results of the war. The entire mind of these boys has been
-conditioned during these years of very grave happenings. They have compared
things not merely here, but elsewhere, they have worked side by side with the
Britishers and with others. They have seen the difference, difference of pay,
-and conditions of service, difference of amenities allowed to the one and the
.other, and the behaviour of the one towards the other. This trouble hag been
brewing for a very long time. It is not a question of a sudden flare up. The
-sudden flare up most probably came after what I would call a very trifling
‘incident in the life of a navy. But the real trouble had been brewing for some
-time and it is the neglect of that fact which I am now condemning. This
trouble would never have arisen if the authorities had known the feelings of the
‘boys, had known what was passing in their minds, had known what exactly it
was that they were expecting. All the time they were hearing about freedom,
-about national self-respect about national dignity, about freedom of the people
4n the whole world, and today they find that in their own country, after it has
‘peen said by Mr. Attle and many others that they are proud of this navy for all
that the Indian navy has done, small as it may be after all this, they find thefr
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very Commanding officer, King, goes and calls them nanes, which I am asham-
+d to repeat here. He treats them in & manner which even others who may
not have been so well trained fcr fighting may have resented and may have
retaliated, but perhaps with greater violence than these people did. 1 do not
wish to stress thai point. But still here are facts, you cannot run away from
them. As. for their grievances, they are what would be considered legitimate
anywhere. I am not taiking of the political demands that they put forward.
The political demands may have been brought up, as you know, in the stress of
circumstances. They may have said to themselves ‘“Here we must appeal to
the whole of our country, to every Party, every person concerned, we, the sons
of the soil, we are appealing to our leaders, to our nation and to our people’’.
That is a point to be looked at in its proper context. I am not going to deal
with their grievances here and now, whatever they may be. But I must point
out one thing that in spite of the fact that they felt this discrimination and
this treatment by their fellow subjects of the so called Commonwealth and
Empire—treatment by their fellow subjects or fellow officers. After having
experienced the air of superiority put on by their fellow subjects, these boys
took up that attitude. I think we ought to look at the whole affair in the spirit
which it deserves. I need not say anything further for the simple reason that
I am as fully conscious of the gravity of the situation as anybodyelse may be.
T think I am fully capable of pouring vials of wrath over the heads over there
on the treasury benches, T can wither them with the fire of criticism and all the
rest of it, T am fully capable of drawing upon a kind of vocabulary which is fairly
familiar in this House. But the only subieet, in respect of which T wish alwaya
to avoid it is the subject of the army. T am as conscious of it as anybodyelso
that the army is to be kept right away from party politics. T have said it before:
and I repeat it again, I do not want a single man in the army who is not
patriotic, I want them to be fully patriotic, but I also want them to be
impartially patriotic. They must serve their country, they must serve their
people, they must fight for the freedom of their country, whenever and wherever
it may be possible and so long as they are animated with these feelings, I respect
them. I honour them and as I said yesterday, the entire country will back them to
the last man if they fight for national self respect. If it is proved that it is national
4py indignity which they are feeling, I say-all honour to them. But if in
**  their excitement they have gone beyond proper limits, the whole
matter has to be considered calmly, quietly, in a place where we can give our
views, where we can hear the War Department’s views, and where we can
advise the War Department to take the proper steps and not stcps which may
make a bad situation worse. Sir, not merely this country but the whole world
today is in an explosive mood—Ilet us not forget that. It is not this country
alone which is in that explosive condition but the whole world is in that state;
that is as evident to me as anything can ever possibly be to any one. I see it
as clearly as I sec the daylight. The War Secretary referred to strikes and the
danger of strikes. I am fully conscious of the danger of strikes in the army.
But, pray, who started it, and who taught this lesson? Was it these boys who
started it? It was the American army which started it; it was followed up by
the R.A.F. which gave the cue to the R.I.A.F. and then it was followed up by
the R.I.N. It is a chain of incidents that started elsewhere, and therefore to
blame these boys alone would, to my mind, be rather out of proportion. 1t is
true that other things have happened—most regrettable things—things which
no one regrets more than I do. But at the same time do not lay the blame at
the wrong door. I once again say that I wish to exercise as much restraint as
possible, although it is extremely difficult in the circumstances to exercise res-.
traint. But mry restraint is due to the fact that I realise that today India’s ship
is nearing the shorg,-——I am using a simile which was used by Sardar Patel in
another place. It is nearing the shore, we are facing great danger, the ship
has to be piloted carefully out of the shoals and rocks which lie ahead. It must
Be piloted as tactfully, as carefully and as cautiously as possible to the shore;
and it is for that reason that I do not wish to say anything which may in any.
way contribute to the deterioration of the situation.
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Mr, President: The Honourable Member’s time is up.

Mr. M, Asat Ali: Sir, all | can say is this that not one word has been heard
in justification’ of the conduct of the immediate authoritics whom I am con-
de_tgning by this motion. ’

Mr. President: Motion moved: :

“That the Assembly do now adjourn.’”’

Mr. Abdur Rahman Siddigi (Calcutta and Suburbs: Muhammadan Urban):
Mr. President, 8ir, it is difficult to speak with restraint on this subjcct, for the
reason that 1 am convinced that if the immediate officers in charge in Bombay,
Karachi and other seaports and those at the top, wherever they were, either on
the Flagship.or at the Naval Headquarters, had been careful and tactful,
things could have been stopped and we would have avoided the difficulties facing
us. The Honourable the War Secretary used the words ‘‘electric atmosphere’.
That is so, Sir. But may I point out to him that there is another aspcet to the
problem for which that good German word *‘Zeitgeist’’ (spirit of the age) would
explain my meaning better? These officers, either of the army or the air force,
but particularly of the Royal Indian Navy, immediately after the cessation of
hostilities went back into the spirit of the pre-war days when it was considered
a legitimate privilege to treat the Indian section of the forces unkindly and
disrespectfully. The basis of the whole trouble is discrimination. If T started
giving examples—and they are galore—my time would be finished. But it is
surprising to note here today-that the War Secretary has not said one word
about the treatment given to the Indian ratings, although in the broadcast and
the. official communiques we are told that their grievances had not been brought
to the notice of the officers and men at the top. The o~lv answer that I can
give to this is that the men in charge in the War Department, and especially in
its Naval Section, belong to the company of opium-caters. They should have
known and should have stopped in time the trouble that has arisen. It is no
use appointing committees after the event. Theyv admit that these bovs were
heroos of the war. The Prime Minister of Great Britain also has said that.
They admit they are young, they admit that they have seen things which they
would not have seen in .their villages; and vet was it not possible for them to
realise that these boys also possessed a sense of honour and a sense of dignity,
and above all they possessed a soul? To kick a man is perhaps easy, but to
kick his soul is damnable. The language used for these Indian ratings was,
to say the least of it, ungentlemanly. I would have liked the War Scecretary.
to tell ug that the man who used that language had all his teeth broken, in the
gense that he had been kicked out of the navv for using language to the heroes
of & war which was not mine but somebodv else’s. The language used for
these heroes, to 'rav the least. was gutter language.

The Houmourable Sir Edward Benthall (Leader of the House): Sir, has it
been proved that this language was in fact used?

Several Honourable Members: It has not been denied.

Mr, Abdur Rahman Siddigi: I would have been glad if the Honourable
Leader of the House or any of his colleagues on Government benches had got ug
and said that the published report is not correct. If it is not correct, the officat:
is ‘absolved; but, if it is correct, what have they done? We have been tolt °
that there is a difference between a civil. strike and a military strike, which is
called technically a mutiny. I agree, Sir, that the technical language is.
mutiny, but T should like to know what was done to stop this mutiny. Did
the people ut the top or in Bombay, Karachi and elsewhere move their litth'
ﬁnﬁ:}r to avoid this mutiny before it began. I agree with every word of ths
homily the Honourable the War Secretary has preached us regarding the differ-
encé between civil and military affairs.” Sir, I consider thap our boys, for
whim he used the words ‘excited and misled’ were excited and misled; they
should not have done what they did; they should not have acted as they d&'
But may I ask the Honoursble the War Secretaty or the folk on whose behalf:
he 18 speaking hére today, who provoked them to it? These boys who coll
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do their duty in the war, did not go mad sll st once over-right; why did they
commit the acts to which ‘exception is being taken whether in Bombay or in
Karachi. Mr. President, these boys have behaved as any group of young men
would have done and our boys had a greater justification to behave as they did,
than men of the American and the British forces because here besides being
members of the force and having rendered meritorious war service they have

received, instead of rewards, instead of kindness, unkindness and kicks.

Sir, the statement, or the arguments, or whatever name we give to the
dpeech delivered by the Honourable the War Secretary, was halting and half-
bearted. It created the impression on me that he himself did not quite believe
in what he was being asked to say. He went a step forward and said thab
these poor misled boys were being egged on to do what they had done by people
who were taking advantage of their youth. It may be so, but I should like
to know what the Army Department or its sister department, called the Home
Department, have done to find out the people who are instigating, encouraging
and misleading these boys. They sit silent and then when trouble comes we are
told that a committee will go into it. We are promised a thousand and one
things which usually never happen and action is never taken upon the recom-
mendations made. Whenever, Sir, as I have said before, a thing has to be
ghelved, send it to a committee. The military are expceted to take action
immediately wherever there is anything wrong and yet they have taken no
action except to arrest these boys, to stop their food and to stop their water,
until, ag the Prime Minister of Greut Britain said, yesterday. they surrendered
unconditionally.  Unconditional surrender in other parts of the world has
aggravated human misery and if these people stand on their false prestige, if
these people do not realize that India has undergone a change, that the worm
too has turned, T am sure things will become worse and worse. We are out for
a new order and a new world and unless and until these people have decided
to adopt the fundamental principles of the spirit of the age, we are going to
pass through a long period of trouble. T remember, Sir, in the Bengal Assembly
when Mr. Fazlul Hug, was ruling us with Mahasabha Assistants, the leader of
the Luropean Group in one of his specches got up and said, ‘‘Govern or ged
out’’. May I also tell the Honourable Members to my left ‘“Govern or get out’’,
and the government that is in my mind is government in the interest of Tndians.
Your age has finished; a new age has dawned, and unless they go with the
spirit of the age, I see trouble, T see misery for my own countrymen as well as
for those who would like to crush them.

Sardar Mangal Singh (IZast Punjab: Sikh): I have listened to the speeches
of both the Honourable the War Secretary and the Deputy Leader of the
Congress Party. After hearing them 1 have no hesitation in supporting the
motion that is now before the House. Honourable the War Secretary has
talked of discipline and indiscipline and talked of various other things, but he
has not said a word in defence of the conduct of the immediate officers who are
the subject of condemnation by this motion. The country should be thankful
to the efforts of Sardar Vallabhbhai Patel on whose advice the country have beea
ﬁnmd widespread bloodshed, but I would like to warn the Government of India
that they should not feel complacent about it; the Government of India should
not think that the trouble is finally over. I warn the Government to under-
stand the background of this trouble. This trouble in all these places is due to
continued racial discrimination which is practised throughout the War Depart-
ment. All those gentlemen who have any practical experience of the War
Department, in the Navy, the Air Force, or the Army, will bear me out that at
every step you meet with the most atrocious racial discrimination in the adminis-
tration of the defence forces. T therefore would like to ask the War Secretar~ to
examine this question very carefully and remove this racial discrimination from
the administration of the Defence Department. The leader of the strike af
Bombay has clearly said that for months past they have been requesting the
Anéhontl_es to listen to them but the average military officer thinks that the
Indian airmen, sailor, or soldier, is a mercenary and he is always at his beck and
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call. He does not understand or realize that she is'a citizen in uniform. He.
lacks that feeling and therefore there is this trouble. These educated young
boys, they have seen actual warfare and in actual warfare they have also seen
that they are equally fighting and they can do every job equally as well as the
British soldier and the officer. But in the matter of treatment, they are getting
very unequal treatment. It is here that the shoe pinches. It is a protest
against this continued practice of racial diserimination in this Department. I
would request the Honourable the War Secretary to examine this question and
keep that in mind.

Avout the conduct of the immediate ctficers, the strikers complain that
Commander King misbehaved. They were dissatisfied with his conduct and
they did not ask for any Indian officer. They said that their previous Com-
mander should be sent back. The authorities did take some action after that
and after some time Vice-Admiral Godfrey went there and he again used langu-
age which should not have been used. He talked on the air using bullying
language and he went so far as to say that he would not hesitate to destroy the
whole Indian Nuvy, as if the Navy belonged to him personally or belonged to his.
grandfather! This Indian Navy has been built up by the toil and money of the
taxpayers of this country and no Commander-in-Chief, no Admiral has the right
to get up and say that he will destroy this Navy. I expect the War Becretary
- to get up in reply to this debate and dissociate his Department completely from
the broadcast of Vice-Admiral Godfrey and it was due to this bullying broadeast
that yesterday's bloodshed took place otherwise things would have. improved.
I do realise that probably His Excellency the Commander-in-Chief saw the
mistake and removed him from command and put General Lockhart there in
command of the situation. But that will not do.- T want the War Secretary
to get up in this House and publicly and unambiguously dissociate the Govern-
ment of India from that broadecast so that in a similar situation in future no
other officer will behave like that.

I am glad, Sir, that the Honourable the War Secretary has asssurcd the
House that there will be no victimization so far as Bombay or Karachi naval
ratings’ strike is concerned. I am also glad that he has given the assurance
that there will be no mass punishment. But there is one point on which I
would like the Honourable the War Seccretary to make quite clecar that no
punishment would be given even to individuals before the matter is taken up by
the Defence Consultative Committee. On this point he was not clear, or at
least T did not understand him to make that point clear that no ecase would be
taken up individually before this matter is brought before the Decfence Consul-
wative Committee. He did say that there would be a public enquiry into the
whole affnir and in that enquiry the Mcmbers of the Central Legislature would
be associated. Bo far so good. But I would like the Government of India to
review the whole question of the reorganisation of the Indian Army because it
is inherent in the eomposition and organisation of the Indian Army that racial
diserimination is always kept there. The very composition of the units is based
on mistrust. In every regiment there are sections, there are companies of
different racial sections., The Honourable the War Secretary shakes his head,
but I would like to assure him—give me any unit, any regiment . . .

Mr. P. Mason (Government of India: Nominated Official): 11th Sikhs, 18th
Garhwal Rifles, 17th Dogras . . . -

Mr. Prel.ldent: Order, order. T am afraid the Honourable Member is going
much more into details than he should on this occasion. That is a wider question
which we need not touch here,

Sardar Mangal Singh: T was making a point that the whole trouble was due
to racial discrimination which was being maintained on this subject. TUnless
that goes I can assure the House this trouble will not be over. Those days
are gone when the people in the old army knew only to salute and nothirig else.
But now the position is changed. Educated people are going there. They sre
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takiug an active interest in the politics of the country. Therefore yeu cannot
deal with them as if they are machines. They are human beings und the
human factor should be taken intd consideration. If I know that in my couuury
1 am being discriminated ugainst a foreigner, I think such a Government which
maintaing such discrimination has no claini on my allegiance. ] will have the
right to revolt against such a Government. 1le is talking of discipline and in-
discipline in the army! If uny Government has any right to claim my allegiance
aud discipiive in the army that Government should inspire confidence, that
Govermnent should stand for my rights. If I am ill-treated and if I am dis-
criminated aguinst in my own country, T have every right to rebel against that
Government. I therefure submit that when the enquiry is ordered into the
strikes of the naval ratings of Bombay, the whole question should be taken up
and re-examined so that such a trouble may not recur,
Sir, I support the motion. ’

Mr. M. R. Masani (Bombay City: Non-Muhammadan Urban): The back
ground to my remarks this afternoon is a statement, T was glad to see as I came:
into the House, by Maulana Abul Kalam Azad, the President of the Congress,
that he had the Commander-in-Chief's authority to assure all persons concerned
that there would be no victimization or vindictive action taken and that al}
legitimate grievances would be sympathetically examined and redressed. It is

. this which makes me resolve to exercise the same self-restraint that Las been
exercised by previous speakers this afternoon.

The first point that I would like to make is about the grievances of these
men. I am sorry to say that the Government of India have misinformed the
British Prime Minister as to the position because, according to a press report,
Mr. Attlee said in the Commons that these grievances had not been previously
presented. That. Sir, is not true. T shall make this statement,—that in the
past few months Naval Headquarters in Delhi have from time to time received
reports and complaints in regard to pay, food, clothing allowances, and leave and
travel facilities given to ratings in my city of Bombay. The statement that
has been issued by the Central Strike Committee of the strikers says this:

““We have all of us been in the Indian Navy for several years. During this time we have
been undergoing untold hardships, low pay, food and the most outrageous racial dis-
crimination. With the end of the war the problem of demobilization and resettlement has
come face to face for thousands of us. We have at innumerable times made representation:
to the authorities for the redress of our grievances, particularly against racial discrimination
and for equality of treatment, a demand which every self-respecting Indian patriot will
completely support, but the authorities never listened to it.  Therefore, following the

example of our brothers in the Royal Air Force, we decided to go on strike and for the last
five davs we have been on a peaceful, disciplined and organised strike."

That was the issue some two davs ago. The grievances which have been
simmering for a long time have now blown up as a result of the offensive be-
haviour of Commander King and the arrest of two of the naval ratings' comrades.
Then there is the ill-treatment of the ratings generally, the insulting attitude of’
Commander King. Where are then the subjects of food, of clothes, of leave and
travelling facilities and the invidious discrimination made between those who
are to be demobilised—the people of this country and those who are British.
And there are the very ambitious, almost utopian plans of resettlement training
for British personnel that are in force in our country. I do not know if they
are at our expense, I am open to correction there. But in this country there
are ambitious, comprehensive plans of resettlement training for British personnel,
while the plans for resettlement of our own ratings are still on paper.

Another major cause of these disturbances is the feeling of inrecurity among
the ratings. When the war neared its end in September, 1945, there were
8,000 officers and 28,000 ratings in the Royal Indian Navy. After that, three
postwar plans have been made, I understand. Here again, my Honourable
friend opposite will correct me if I am wrong. I can only give third hand

" information, unlike him. T understand that the first postwar statement said
that 900 officers and 9,500 ratings were to be demobilised, leaving a force of
18,500. A 3econd plan replaced this plan and, according to that only, 18,000
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men were to be retained. And the third plan, the present plan, stipulates for
only 11,000 to be retained. "The result is that a feeling of fresh insecurity is
<reated each’time, in the minds of theése men and, since demobilisation has been
proceeding slowly and arbitrarily, they feel that whatever few civilian jobs may
be going will all be exhausted by the time they are released from their commit-
ments. The fact that the small number of 11,000 is to be retained is most, dis-
fressing, particularly in view of the fact that three cruisers have been takcn
.over by the Royal Indian Navy from the British Navy.

Another factor that makes for irritation is that, while on the one hand
hundreds of Indian Officers and thousands of Indian ratings are to be demobilised,
three hundred British Royal Navy officers are being transferred to our establish-
ment. These are some of the very.specific grievances of which Naval Head-
quarters have been aware for a long time. - .

The trouble,” Sir, is that according to naval law you must either take things
lying down or ask for redress individually, because I am told that any combined
representation is unlawful in the Navy. Every man must be for himself and
will be dealt with as an individual. That makes it extremely difficult for the
peaceful redress of grievances to take place and men who are frustrated and
whose grievances are unredressed are driven by the conduct that Commander
King indulged in to tauke the extreme step. The Times of India, which nobody
will accuse of being an irresponsible paper, has this to say about the blunders of
the Government of India today: .

~ ““On the face of it, these performances have been far from creditable to all concernad.
In principle, resort to such methods by military personnel is inexcusable: in practice its
very occurrence and in some respects the grounds for dispute reflect deplorably on the dis-
<ipline and command of the units and forces concerned. Discipline and command, be it
noted, are nu mere matter of rigid obedience or enforcement of authority; they equally
comprehend close understanding between officers and men—the constant concern of the
former for the reasonable interests and comfort of the latter.”

The motion today is to censure the naval authorities for failing to ensure this
close understanding between officers and men and for their lack of concern for
their interests and their comfort, which was their duty.

These naval incidents have led to a situation in the city which I have the
honour to represent here, which must cause concern to every one of us. Accord-
ing to newspaper reports, 98 people have been killed and 496 people have been
injured and admitted to hospital. These figures are not generalisations. They
are the addition made of figures submitted by about four or five hospitals in
Bombay. If they were challenged, I would have no hesitation in reading them.

My Honourable friend said that it was necessary that the two points of view
and the gulf that separates them should be understood and explained and I shall
make bold, in the same spirit in which he has done it, to try and ask him to
sexamine this question. Why is it that these persons, whom he has chosen to
call ‘Mutineers’, have the unanimous support of the citizens of Bombay? Tt is
on record that the Bombay Municipal Corporation adjourned as & mark of
sympathy with the naval strikers. It is on record that the Bombay Provincial

ongress Committee has passed a resolution sympathising with their grievances.
It is on record that the Royal Indian Air Force in Bombay are also on strike in
sympathy, and the students and workers have also come away from their normal
avocations. Things may happen which we do not like, but why is it that the
average Indian has reacted in the way he has done and expressed his sympathy
for the cause of these men? T mnf:'e bold to say that the difference is not
between the military and civil discipline.  Our conception of discipline is
different, because the contrast is between Indian and British conceptions. That
is because we do not accept the moral basis of your authority. Your law is not
law to us, because it has not got the sanction of the people of this country
‘behind it; and that is why when your military or civil law is broken, every one
‘of us instinctively reacts with sympathy for the rebel. In other words, ta come
down to fundsmentals, the real cause of this mutiny is the existence of British
rule ir this country. We have got to get down to bed-rock. It is not a matter
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of food or clothing. The fact remains that, so long as there is alien rule exist-
ing in this conntry, you cannot get that discipline, that loyalty to the navy and to
itse flag. And what flag? The Union Jack! 1 can imagine the irritation it
mmust be every day to any average Indian boy tn have to hoist a foreign flag.
Until their own flag comes, that loyalty which my Honourable friend expects
will never be forthcoming.

Sir, my Honourable friend will say ‘‘Oh, we want to go’’. I can then only
88y: ‘‘You have lingered too long. You have lingered so long that you are
‘bringing our edifice down in ruins. You have given reign to every disruptive
tendency in this country, disruptive of our nationalism. Who are the people
who called out the Bombay workers in defiance of the Bombay Provincial
Congress Committee? It is the Communist Party, your wartime allies, whom
you fostered, whom you gave every facility, because you wanted to disrupt, our
nationalism during the period of the war. Now that you have fallen out with
their principals in Moscow, they have turned against you. That is why T make
an appeal to you to go while there is still an army, a navy and an air force in
this country intact. And so the sooner you go, the better for this country."

Now I want you to understand the situation. Unconditional surrender was
-demanded according to Mr. Churchill, of only two bitter enemies—Hitler and
'Tojo. And now to these two, the Government of India have added a third, our
-own naval boys. These are not enemies. The flag they fly is not the Jolly
Roger. It is the tricolour of the Congress and the flag of the Muslim League.
‘These are the flags of the people of this country. They are not the flags of
pirates or of irresponsible people. And if our boys in their teens do go off the
'deep end and indulge in unwise actions, I will not call them mutineers. They
were only unwise, but their motive was to assert their self-respect. If theso
‘boys indulged in unwire actions, Vice-Admiral Godfrey also indulged in actions
that smack of extreme irresponsibility. My Honourable friend has tried to
-explain away the Vice-Admiral's broadcast. Let me read the words again to
refresh his memory. He did refer to the physical destruction of the Royal
Indian Navy. These are his words:

“To continue the struggle is the height of folly, when you take into account the over-

whelming forces at the disposal of the Government at this time and which will be used to
the otmost, even if it means the destruction of the navy of which we have been so proud.”

What can it mean except the destruction of the ships, which make up tne
navy? I make bold to say that a Vice-Admiral who talks in this language far
-exceeds in irresponsibility anything our boys have done.

Well, Bir, we have been told that the situation is under control and that
prestige has been preserved. It has been preserved no doubt with the co-opera-
‘tion of men like Sardar Vallabhbhai Patel in Bombay and Mr. Gazdar in Karachi.
It has been preserved due to our national leaders of all parties endorsing the eall
-of the authorities. = But I wonder whether this is the kind of victory worth
‘having? It is reported that when the ratings who had surrendered landed at the
‘pier in Bombay, large crowds applauded the ratings. They are the moral
vietors of the struggle—the men who surrendered. 8ir; in view of the assurance
that has been given by the Commander-in-Chief that nothing will be done further
which will exacerbate the situation, I wish only to remind the opposite side
.of the words of Abraham Lincoln that ‘‘Nothing is ever settled that is not
settled right’’, and T hope, 8ir, now that the lesson has been learnt, it will result
in the redress of the legitimate grievances of these men and g recognition of °
their patriotism and of the self-respect that they have preserved for this country.

Mr. P. J. Grifiths (Assam: European): Yesterday, when this House discussed
the advisability of sitting today, T expressed doubts as to the wisdom of a debate
-on this particular issue at this juncture. Tt was my fear that a full and frank
expression of opinion, without which a debate of this kind would be meaningless,
might well make the situation worse rather than better. Since, however, the
House decided otherwise, I cannot let these doubts deter me from saying certain
things which may be unpalatable to some of the Honourable Members in this
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Houseé. I propose to begin by raying something which will probably be un-
palatable to the Front Benches. Perhaps I should make it clear to begin with -
that what 1 am now saying is a purely personal view. That view is that on an
oceasion of this kind, when we are discussing an issue of first class importance
connected with the Forces of the Crown, the War Member should have bheen
ir. this House to dea! with the debate, This is not the first oceasion during the
present Session when mutters of Lreat importance relating 16 the Defence Forces
of the C'rown have been discussed and on none of those occasions has the War
Member considered it necessary to be present. I recognize his reluctance, in
his eapacity as Commander-in-Chief, to be embroiled in these disputes, hut he
i8 also War Member and this House is entitled to expect that when a first-class
debate is about to take place the Member in charge should be hare to deal with
it. In saying that T cast no reflection upon the War Secretary, Mr. Mason,
whose lucidity of exposition and sincerity 'and courage in handling these matters,
I greatly admire. - .

I turn now to the more direct issues concerned. It seemns to me that there
are four separate matters to be considered. Firstly, we have to make an accurate
estimate of what hns renlly happened; then we have to nsk why it has happened;
from that we have to go on to consider its probable effects; and finally we need
to address ourselves tn the action now to be taken. liet me take the first: what
has heappened?  Here it seems to me of the utmost importance neither to
exaggerate nor to minimise but to try to form a just judgment of exactly what
has taken place. T do not want to use harsh words, but there is no other word
by which to deseribe what has taken place than that word which mv friends
dislike s0 much—the word ‘mutiny’. Mutiny not in a technical sense, but
mutiny in a real, full und practieal sense. Ships were seized; shells were pre-
pered for firing: shots were fired. What elre must soldiers or sailors do to come
under the category of ‘mutineers’?

Prof. N. . Ranga ({iuntur cum Nellore: Non-Muhammadan Urban): Why
should. they not? You go ont first.

Mr. President: Order. order.

Mr. P. J. Griffiths: T venlise that T declare these actions to be mutiny. My
arguments mav fall on deat and unresponsive ears.

Prof. N. @. Ranga: Your hearts are dead.
Mr. President: Order. order.

Mr. P. J. Grifiths: [.et me therefore just read from a paper which is ed:ted
by w rvelation of the Leader of the Congress party—I mean the Hindustan
Times, What do | find as the heading in the Hindustan Times vesterdav? Tt
says ‘‘Indian’ ratings mutiny at two centres’’. Don’t let us pretend that hy
calling a spade an agricultural instrument instead of a spade, we somehow meke
the situation better. Let us admit what has happened is a mutiny. In the
course of the mutiny certain demands were made. Those demands fall into three
categories. The first is what vou may call service demands such as those for
pay, allowances, gratuifies, better food and the like. We have not yet hers
hefore us sufficient material to judge how far those demands were reasonable
or how far they were unreasonable. =~ Whether they were reasonable or un-
reasonahle, no army and no navy anywhere in the world can admit that even if
men have reasonnhle complaints they can go into open mutiny to enforce
their demands,

Then T turn to the recond class of demands made by the mutineers—
denuinds for the release of certain arrested persons.

Mr. Manu Subedar (Tndian Merchants Chamber and Bureau: Indian Com-
merce): Has the Honourable Member anv first-class information as to what was
said by Commander King?

Mr. P. J. Grifiths: Have you?

Mr. Manu Bubadu "That is why we propose to withhold ]udgment
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Mr. President: Instead of putting questions to the Honourable Member and
his answering them, he should be allowed to proceed with his speech.

Mr. P. J. Grifiths: The reasons for the arrests of these persons are some-
what obscure, but they seem to have been accused of writing political sloguns
on walls inside the naval camps.. Let me put this questlon to my Honburable
friends: Is there any country in the world or any navy in the world the . members
of which would be allowed to write political slogans on the walls in thefr campe?

Diwan Chaman Lall (West Punjab: Non-Muhammadan): Is there any other
national Legislature in the world which bas the misfortune of being addressed by
a foreigner?

An Honourable Member: Is there a German member in the House of
Commons? '

Mr. President: Order, order. The Honourable Member should be allowed
to proceed with his speech.

Mr. P. J. Griiths: As it seems apparent that rhetorical questions are not
understood [ will confine myself to simple statements.

The third class of demands related to Indonesia and the Indian National
Army. I do not know why these demands were put in but I suspect it was.
done to gain the sympathy of my friends on those Benches. One can under-
stand that even though one eannot excuse a mutiny with regard to service condi-
tions, But when a mutiny is conducted for political reasons, on account of
demands by the members of the Army or the Navy that ‘the Government shall
or shall not employ the forces of the Crown in a certain way, such a mutiny
can claim neither our understanding, nor our sympathy, nor our toleration.
Mutiny on these grounds is something which would without fail undermine the
very foundations of the State. It is very difficult for my Honourable friends
here who have never been associated with any fighting service to understand
what is meant by the bonds of discipline. Let me tell them that discipline is.
not something which exists just to ensure obedience. It is something .far more
than that. Tt is some thing which means a spirit of cohesion. It is something
which brings unity to the forces. Tt is something which makes it possible for
each man to rely on his neighbour in time of danger. Tt is a spirit which inspires
men in the forces with pride and self-respect; and it is for this reason that when
you break down that intangible spirit which must animmate any fighting forre,
when you break down that spirit, your army or navy becomes a rabble and a
dangerously armed rabble at that. Tt is for this reason that mutiny is regarded
bv all states as one of the most serious of crimes

Why did this mutiny happen? T am not going to stop to deal with the local
causes: I want to deal very briefly with the causes of a wider and more géneral
nature. T will begin first by agreeing to a limited extent with my friend, Mr.
Masani. T do agree that deep down the fundamental eause of this trouble, and
of all the other widesprend troubles in India today is the strain, inherent in the
present political situation. That is perfectly clear to evervbody—no arguments
are necessary to prove it. There is a maladjustment, there is a sense that the
present form of Government is outworn; and as long as that sénse persists so
long will incidents like these be likelv to occur. Tet us admit that frankly.
There is only one thing we can do about it and that is to effect as fast as we
can a constitutional settlement. But we can not say that until that constiti-
tional settlement takes place. men may mutiny and capture ships and thal
goldiers may desert . . . . . .

An Honourable Member: Why not?

Mr. P. J. Griffiths: Because we have to hand over to you uomethmg ‘worth
handing over.  Until the very day when the change of Government tdakes place,
it is the duty of the exrstmg Government to maintain the’ mnchme in .gich a
condition that it is worth vour while taking it over.

[ come now to the second factor. which T believe to be:a verv real factor in
the trouble, and fhat-ta the bad example set hy certain men of the R.A.F.
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Speaking as an ex-member of the R.A.F. myself, I deplore very deeply that
bad example which was set, and I hope that if on any future occasion similar
indiscipline occurs in the R.A.F. the authorities will take the strongest possible
action to deal with it . . . . .

An Honourable Member: Thank God you are not War Minister.

Mr. P. J. Griiths: Then I pass on to the third general cause of this wide-
spread trouble, and here I have got to speak out quite frankly. You cannoy
have people going about the country, making inflammatory speeches, speeches
deliberately intended to stir up trouble, speeches deliberately aimed at making
the armed forces waver in their allegiance—you cannot have speeches of that
kind going on day in and day out, without their having repercussions on the
psychology of men in the armed forces of the Crown. I have not got the time
now to quote them—on some other occasion I will do so—but Honourable Mem-
bers know perfectly well that they have been made by some of the most influen-
til and some of the most vociferous Congress leaders during the past two months.

Then I pass on to one more cause and that is the effect of the events con-
nected with the I.N.A. trials. I do not propose to discuss them in detail—E
have given my views on it only a week ago; but it does seem to me that wher
20,000 men belonging to the armed forces of the Crown are lauded and made
into national heroes for having gone over to the enemy . . . . . .

An Honourable Member: They were handed over to the enemy!

Mr. P. J. Griffiths: . . . . it would be the height of folly to expect that it

gould have no reaction on the discipline and morale of the armed forces of the
rown.

And so, if T have to sum up the causes of this trouble, I should say, first you
have the general cause—the political maladjustment; secondly you have certain
local causes, about which we do not know very much yet; and thirdly, you
have the unwise and thoughtless agitation carried on in the political field by
certain men who should provide more responsible leadership.

What are the affects of this likely to be? I need not stop to dwell on the
“fong term effects. I need not remind my Honourable friends that there is one
thing that will above all else matter to a self governing India and that is. to
have an army and navy and air force on whose unwavering. unhesitating and
unarguing obedience she can confidently rely. It may well be that what has
taken place today . . . . . .

8it. N. V. Gadgll (Bombay Central Division: Non-Muhammadan Rural):
Leave it to them.

Mr, P. J. Griffiths: T cannot leave it to him . . . . . .

8jt. X. V. Gadgil: You must.

Mr. P. J. Grifiths: It may well be that what has taken place today wilk
weaken that reliability, that dependability, and that when my Honourabie
friend, Mr. Asaf Ali, becomes the. War Minister in a new cabinet . . . . . .

Mr. M. Asat Ali: Spare me!

Mr. P. J. Grifiths: . . . . and if my friend Nawsbzada Liaquat Ali Khanx
tbecomes war minister in Pakistan, thev will discover that forces have becir
unleashed in the army and navy and air force which they cannot control.
There is one more consideration . . . . . . ’

Mr. President: The Honourable Member's time is very nesrly approaching:
limit: he has got only one minute more. R

‘Mr. P. J. Grifiths: I am just finishing. There is just one more word.
We have seen the causes, we have seen their effeect. What is to be done now?
Tn my view there are two things to be dore now. The first is for Government,
and it is that Government should make it unmistakeably clear that if by anw
ill fortune there is a recurrence of this kind of thing, they will use to the utmost

/
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the forces of the Crown to suppress it (4n Honourable. Member: Oh!) and in
that action, action which will be for the benefit of India herself, they will have -
the fullest and most unqualified support of this Group.

Finally, there is one more thing to be done, and this is a thing which rests -
in the hands of my Honourable friends of the Congress Party, and I would appeal
to them: Do not make the mistake that you made over the I.N.A. Do not"
turn these'men into national heroes. Already untold mischief-has been caused
because men who had broken their oath of allegiance have been made into-
national heroes. Do not repeat that mistake. For these men .at least. vou
have no political excuses fo offer. These men mutinied for more pay and hetter
food and allowances. Can you make national heroes out of them? So, I say-
that whatever may have been the follies of the past, whatever may have been
the causes of this outbreak, let us see to it that those causes are not aggravated
and not sllowed to spread elsewhere by making these mutineers feel that the
country is behind them.

Dr. G. V. Deshmukh (Bombayv City: Non-Muhammadan Urban): Mr.
President, it seems to me that the cook of Mr. Mason's story had a lot more
sense thun Admiral Godfrey or even the Prime Minister of England—or coming
‘nearer ‘he House-—than even the Leuder of the European Group. For this.
reason: that that cook knew it was a very insufficient reason to join the so--
called, alleged mutineers—I do not call them either rebels or mutineers for-
reasons which I will presently state. They all seem to go into a panic and they:
do not realise that they have all gone into this panic out of sentimental reasous
and call, what I would certainly call a strike, a mutiny; and you have warships-
Stravelling over from England and coming to this p'ace and this Adairal:
Godfrey with the help of another Rattrey—he says he has overwhelming forces.
at his disposal snd he will destroy the whole of the R.I.N. What are we to-
‘thiuk of these peoplc, these naval men about whom, when it suits your pur--
poses. you praise them to the skies—and not only praise them to the skies but.
in vour own despatches you give them distinctions and honours. It suited you
then tc call thera Leroes; and now when they complain about the inhuman con-
ditions—Ll-nd pay and bad food and racial discrimivating behaviour—then you-
say thit they are mutineers. Is that right? I do not think it is fair so tn ¢l
theri. Would you call these people who were merely beginners in naval war
farr—they really did not get more than six years’ course—my friend Mr..
Griffiths and others should know that this R.I.N. has not been long in duration.
—it is only of six< yesrs’ standing from the year 1939, and up till now you have
incceasad it twenty-fold, that is, about 19 times the number of the original
navy: they a:s frerh and young and new, and yet in spite of that they go from.
Akyab to Letpan: they earn distinctions in the battles of Burma; and not oniy
in Burma but emony the European nations such as the Italians and others—-
they also know how brave they are and how gallant they are; and on the beaches-
of Letpan as well as Akyab they helped this Government to win the so-cal'ed’
European war, and now you come’ forward and you call them mutineers. It
say you ought to be ashamed of yourselves to call them mutineers. After all,
what were the real issues that these people ruised? Not just for bad pay, not:
just for insanitary ccnditions; but do you expect these valiant and brave wen.
of whom you may be conveniently proud but of whom we will always be proud--
sou think that they should put up with these inhuman conditions after having
sena war all over the world. Certainly not. But what is the real cause of this:-
tronble? T sav these are all minor factors about bad pay. The real zause of-
the trouble i the recial discrimination. It has been made ubsolutely clear..
My frierd Mr. Mason says that there must be some one who has led these-
janysant and young men to this step. [ say whatever has led to this stage is-
abvioas andd apparent. Tt is not only the inhuman conditions—T repeat it acain,
it is the racial discrimination that has been exercised; and can you deny that-
that racial distinction is exercised not only in the navy but also in the army™”
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1 mak: bold to say that even umong the L.C.S. there is rucial dis-
crimination, if they will only speuk out. 1t may not be convenient for taem
to speak out. Cun they deny that racisl discrimination exists even
Se.a  jow. (dn Honourable Member: “They don’t go on strike”’.) They
will, if they could. Since they are well iooked after with regard to thewr pay
and service conditions they would put up with racial distinctions.
Shri Sri Prakasa (Beneras and Gorakhpur Divisions: Non-Muhammadan
Rural): Mr. Griffiths mutinied from the 1.C.8.!

Dr. G. V. Deshmukh: You cannot expect valiunt heroes to put up with
those conditions. Now, it has been said: 'We wsnt to bund over your army
and your navy and the fighting forces in a good condition for your future govern-
meut’. Why are you so frightened ubout it. 1t 1s you people in the early
stag:s of the wur who called our soldiers und suilore mercenery and you expecs
that they wil be loyal. 1 say there is only one remedy to muke them loysl..
Uive them some ideul that they may be proud of. Uive them nationul govern
went and you necd not worry whether they will be loyul to us or not. What
wus the example  ¢f Russiu? There were so muny different communities and
races there—even micre than in India. Hitler had thought that on account of.
so many differences the Russian army will not be able to stand and that it will
disintegrate but as soon us a cominon ideal was given to them—and that was.
the nationil ideal—what happened? Did the Ukrainian desert the Russian
army? Not only the European Ukrainian but also the Russian barbariun from
the oSteppes fought for all they were worth for the common ideal; and, Sir,
that is the real remedy, if you want to remedy this stute of affairs. Don't be
unnecessarily frightened. You have locked after us in yvour own way for a long
tim:. 1 am telliny vou better remedies so that we will be able to .ook ultes
ourselves muen better. You have your own idea of discipline. After 1ill ideus
of discipline are relutive. Some ideas of discipline which may apply at ua
early stage wiil not be app icable at a later stage. You may have your own
ideas of discipline. You think that lndian soldiers should be satisfied with a
bowl of kanji and should be loyal to you, because they were under the un-
pression that it was the British Government which was giving themn pay. I
suy toat the nationsl consciousness has been aroused and you have to take note
nf it. You must take this new factor into consideration. Not all Godfreys, with-
all the might of the British Empire, nor the members of the European Group
who thiak that these I.N.A. people shou'd not be considered as heroes,—I even
go a step further—not even all the atomic bomb power that you will be able to
control will be :lle to destroy the national consciousness that has been arousad.
in this nation. -

Mr. P, J. @rifiths: We do not want to do it.

"Dr, G. V. Deshmukh: Even if you want to do it, vou cannot do it. Trr
the circumstances the right thing to do is to give these men a proper ideul.
Give them a national government and all these difficultier wil disappear like-
:h:- mist on a fine morning and then my friends need not worry about the.

uture. . '
Thera is one mrre point to which I should like to draw the attention of the-
House. W2 heard the War Secretary say that shops were looted. I should iike
the House to annlvee the situation properly and isolate the question uf thusa:
R.LN. fror« the mob fury that has taken place in Bombay. I want vou to
isolais this. so that the two may not be associated and the real question about
thesa R.IN. people skou'd not be judged in a wrong way. Now, why do these
mob furi:s break out? We have repeatedly seen that whenever any cans-
titutional progress is going to be made in this countrv this mob violence breaks
out. We have seen that the excuse or the argument is that there are hooligans
and there are communists. What T sav ia this. Ts this the dutv of the police
or the duty of the wilitary to put dewn this hoolizanism? How is it that in o
city like Bomhay swhere there are so many police they are not to be found when
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mob violence bresks cut. 1 have iv from my friends in Bombay shat when the
post oftices were beng burnt and when this mob fury wus taking pluce,. the
polize wus not to be seen. 1 make this statement on the floor of the House.
1 do snot want to insinuate anything but what 1 say 18 this, It is the duty of
the police and if the police every now and then brings forward this excuse that
this is the work of the hooligans and communists, then the police is
mefticient .

Mr. P. MaSon: Ou u pomt of order. We are discussing the R.1.N. now.

Dr. G. V. Deshmaxh: \ay 1 point out o my irleud that it was he who
alluded to the looting of the shops........q

Mr. Pregident: You need not reply 1w the point of order. You have got
oue minute wore to finish your speech,

Dr. @G. V. Deshmukh: 1 say that you must isolate this question of the R.L.N.
We, Bir, must feel about the losses in Bombay. There ure one hundred people
dead and there are over 500 cusualties.  After all if this thing started from tke.
reuction of the bad trcatinent of the R.I.N. men, then I say that we cannot be
so blind or so Leartless as vot to allude to it on the floor of the House. I do
not care whether this is u Provinciai subject or a Central sybject. I say that
if the pohee is s0 ineumpetent then the Commissioner of Police should be done
~away with. He should be the first person to be sacked.

In conclusion, let me tell my friends that the old order has changed. If

_vou believe even now that by niereiv paying your monthly salaries you can
oxpect that diseipline will be muaintained and loyalty created, you are very
much mistaken. There is a higher loya!ty and a higher discipline and I um
very glad that my friends of the 1.N.A. and the R.I.N. have proved themselves
adherents of this better loyalty and worthy sons of this country.

Nawabzada Liaquat Al Khan (Meerut Division: Muhammadan Rural):
Mr, President, it wus refreshing—] do not want to use any other expression,
because 1 have no desire to embuarrass my Honourable friends of the Congress
Party—-to find the Dejputy Leuder of the Congress Party paying his tribute to
the valour and bravery of the Indian soldier.

Mr. M. Asaf Ali: Why should 1 not?

Nawabzada Liaquat Ali Khan: He said that he was proud of their achieve-
ments. [ said it was refreshing, because so far all that the Indian soldier has
beard from the Leuaders of the Congress is that they were merceneries and rice
soldiers. (Interruption).

Mr. President: Let the Honourable Member go on with his spgech.

Nawabzada Liaquat Al Khan: I do not mind interruptions. .Dan’t bother.

Mr. President: It is not a question whether the Honourable Member minds
it or not. It is the concern of the Chair to regulate the debite,

Nawabzada Liaquat Al Khan: Then | hope that the Chair wuld be- uoc-d
-euough to control them.

1t would, 1 um sure. be a source of great eucouragement to the Indian soldier
who has proved his worth and who has certain.y established the reputution of
India during the last wsr.

I am ufraid, Sir, that vour desire to assist Honourable Members of this
House in this debate by asking the War Secretary to make his speech before the
.commencement of the Adjournment Motion which he was to make durine the
-course of the debate has not realy been taken advantage of. Very few Honourable
Members of the RHouse have paid wueh attention ta what the Honourable the
War Seeretury had stated as the poliey of the Government of India with regard to
this matter. After the Honourable the War Secretary had made his staicmeidt,
I asked you. Sir, if T should ask questions then or should T reserve my remarks
#ll th> debate on the Adjournment Motion took place. Now, Sir, T would like
to take this cpportunity of asking the War Secretary to c'arifv  further the
policy of the. Government with regard to the matter of enquiry. I understoo:
the War Becretarv to say that there would be more than one enquiry. Mirst,
he said there would kave to be an enquirv by the services themselves. Then,
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he said there would heve to be an enquiry by a Colnmission or Committee what-
-ever you like to call it, with which would be associated the elected Members of
this Honourable House and that enquiry would deal as to how this troulie arose
sud the reasons for indiscipline. Now, Sir, if this Committee or Commission
«or Tribunal bas to enquire into this question as to how this trouble urose sud
the reasons for indiscipiine, 1 fail to see what enquiry the services would muke
‘in this mattsc, bacuuse atter all, the services would nlso enguire mto this ques-
tion us tu what were the reasons for this trouble and what were the reasons for
indisciplias, What is the object of having first a departmental enguiry and
.then having another impartial enquiry into the same matters, I fail to under-
stand. If really it is the object of the Government to have an impartial enguiry
.made intc the whole affair, und if the Government are really serious to give an
opportunity to the clecied Members of this House to be associated with such
-euquiry, then 1 am airaia 1 cannot see any logic in having an earlier enquiry
contined particularly by the members of the services only. Then, Sir, there is
.unother aspect of this enquiry about which I would like the Honourable the
War Secretary or the Leader of the House, whoever is going to speak on behalf
f the Government to enlighten Honourable Members. Would this Commission
.also be competent Yo examine the grievances of R.I.N., and recomnmend fo the
~Government the remedies to meet those grievances or would it only be confined
to the acts of Commission by R.I.N.? 8ir, I think these are :natters sbout
which I would like the War Secretary to inake the position of the Government
-¢lear.

Sir, my Honourable friend the War Becretary referred fo the lootiug of
shops. My Honourable friend Dr. Deshmukh also referred to it and it was also
one of the questions which I wanted to ask the War Becretary, as to who did
.the louting of shops?

Mr. M. Asat Ali: Not the R.I.N.

Nawabzada Liaquat Ali Khan: Were the R.I.N. responsible? If they were

.ot respousib.e then 1 submit that it cau not be the subject of enquiry by
this Couunission. Sir, 1 do vot want to say and repeat the old saying 'did I
not tell you so Y. But il the Governmeut would iook up the past records ol tne
~debaies in this House, they would find that on more than one occasion some of
the Honourable Members of this House including myself pointed it out to them
that the treattuent which was being meted out, especially to the Indian officers
in the army was such that it was greatly resented by them. On more than ons
-occasion, 1 poiuted out that there was raciul discritnination and that it would
recoil on your heads and that you should take note of this fact that there was
.greut discontent amongst the various forces of the Indian army and they wore
teeing very oadly the indignity of being treated in a distriminatory manner.
Sir, the grievances of R.1.N. have been stated by my Honouruble friend Mr.-
Masam and it is regrettable indeed that no effort was made by the Government
either to cnquire into those grievances or remedy them till such time as they
had t> fuco the trouble which is now facing them. It is & common belief of
-every section of the people in India that the present Government sit with cotton
wool stuffed in their ears, they never listen to the voice of reason till sufh wime
-as it is not dinned into their ears. All this trouble that is taking place is due
to this belief which generaily prevails in the country that it is no use talking to
the Gcvernment of India in a gentlemanly manner, unless you really create
‘trouble. they camnot be roused from their deep slumber. This feeling, Mr.
President, is really unfortunate. I would request the Government of India to
‘shake off their lethargy and be more responsive to public opinion and to -vhat
is statd either on the floor of the House or outside. Sir, my Honourable friend
the War Secretary is talking of discipline. I am sure there is no one in this
House who would not desire that there should be complete discipline in the
army. But T would say that the responsibility of the officers is verv great with
iregard to tha forces. The duty of the officer is not only to lead his men to the
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battle tront, .ais duty is to kecp in touch, constant touch with the feelings
seutiments and - grievances of men under him. 1t appears from what has
happened with regard to R.I.N. and the inciderits which have taken place that
the Immediate othcers certainly were not as careful and as active with regand
to their dutes as they should have been. U course, without having full facts
before one, it would not be fair to condemn any one out of court. But one
canuot help feeling that there must have been something wrong with the
immedinte officers of these men. I find it difficult to believe that suddenly so
many thcusunds of men would go mad and start creating trouble without tkeir
iminediate officers knowing something about their feelings and being aware of
what was brewing. Theréfore, Sir, while T fully endorse the desire of the War
Becretary that there should he maintained complete discip ine in the army, I
submit thatv the officers who are placed in charge of the men in the Indian ariny
ghould be such as gre redlly competent and are able to commmand the confidence
of the Indinn soldier. 8ir, it is very gratifying that the situation in Bombay
- anid Karachi, according to the War Secretary, is practically normal; and I am
very glad that the men have called off the strike and have started their routine
of duty.« I can assure them from here that the Muslim Leagitée wil' use all that
lies in its power to secure the reasonable and legitimate demands of the R.1.N.,
and they may court upon the assistance and active support of the League in
redressing their legitimate grievances. -

Mr. President: The Honourable Member has one minute mote. -

Nawabzada Lisquat All Khan: Sir, 1 wouid appeal to Governmient to be
more vigilanv with regard to the feelings and sentimcuts of the forces in the
Indiniy urmy and they should alwuys be prompt in meeting théir “egitithate
detnuitds and removiug their legitimate grievances. 1 hope that-the comnmission
uf 1quiry wihiech Govermieus intend 1w appoiut, wili be appointed at an early
dats with full powers to make recommendations to Government on every
aspect of this uaiortunate incident.

" Several Honourable Members: The question may now bLe pui.

Mr, President: I think it is only fair to allow the War Secretary to reply.
Several Honourable Members: Yes, subject to that.
Mr. Preaident: Mr. Mason. o

Mr. P. Mason: Sir, I should like to begin, if I may, by referring to the
speech of the Deputy Leader ot the Mushin League Party because, for one
thing, it was the last and fresaest in every one’s memory, and also because
he asked e a number of specific questions; and 1 do agree that these pomts
wanted clearing up. 1 apologise tor their not having been cleared up. In
the first place, events have crowded upon us so thick and fast in the last
two days that I did not quite give that auxious and careful attention
to the form of what 1 wished to say that 1 would have wished to
otherwise. The point really is with regard to the twc kinds of inquiry
to which I referred und 1 think also, the rcferemce to the Defence €onsul-
tative Committee. 1t appears to me—and I should like to emphasise
that I a~ speaking here really personally, because I have not had time to take
the decision of Government on this matter; and it is inevitably something which
would requite 1 certain amount of consideration and consultation. But speak-
ing personally, after consultation only with the military authorities, I should’
say that there are really three things for discussion. The first is the general policy
—and that we are already to a certain extgnt discussing—and that is a question
which | would like to have refcrred to the Defence Consultative Committee as
soon a3 it is constituted and as soon as it can meet; and T hope that every one
in the Iouse will agree that that should be as soon as possible. Then, Sir,
I think ns soon ng that has been discussed with them, there will be two
things to be done. One wil be that we shall need 2 series of service inquiries
into th2 nctual gourse of events, into what actually happened in ench of the
varinas eentres,  These will be courts of inquiry which will record evidence and
make reccr.mendations. !
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Mr. M, Asaf Ali: To whom? )

Mr. P. Mason: To the Commanding Officer in. question.

Nawahzada Liaquat All Khan: About what?

< Mr. P. Mason: They will make recommendations as to the actual conduct
and the guils of the persons concerned, which will be in actordance with the
gener.l poiicy laid down from here after consultation with the Defence Consulta-
tive Cormittee.

1 then turn to the scope of the wider inquiry to which I referred. As I say,
I visualiss> myself that thig should be a very full and very impartial inquiry on
whic various elements should be represented. 1 cannot really go into details
because. as I say. T shall have to consult Government as a whole, and a decision
of the civil Government would be necessary. But with regard to ite scope 1
quite agree that it should have a very, wide scope. It should be asked to inquire
into the causes, that is to say, the grievances which ‘the men put forward ae
their reasons for indiscipline; it should also—I am quite sire—inquire into any
allegations made against the officers in question and into the conduct of the
authorities in genersl. In fact it would be an inquiry which would be
empowered to bring in a report which condemned the Government of Indin.
But. as T said, I can only speak for myself at the moment.

Nawabzada Liaquat Al Khan: Would it not inquire as to who were res-
poursible for this? . .

Mr. P. Mason: Yes. Sir, that is exactly what I just said.

Nawabzada Liaquat All Khan: Then, what is the need for the other service
mquiry?

Mr. P. Mason: One is an inquirv into the grievances of the men, the con-
duct of their immediate officers—which is the subject of discussion at the
moment—and everything connected with the reasors for the trouble. The
others would be regarding the facts and regarding individual men; it would be
whether Able Seamsn Khan did or did not refuse duty on a certain day. That
would be & question which would be quite beyond the scope of the committee
of the kind I have in mind. That is why I think we will need to have two
kinds of inquiry.

As 1 said, Sir, 1 am sorry I failed to make that point clear, but that 1s
really the maia question which the Nawabzada asked me. There remain a
number of oth.r speeches which have been made in which it seems to me that
the essennai poiut—uo doubt due to my failure to make myse.f clear before-—
bas beon mussed. And the essential point is that 1 think there shouid be this
full and impartial inquiry; and uantil that full and impartial inquiry is held
it is surely prewnature for us to make up our minds. For example, there is une
specific poiat which hes been made severul times, and that is with regard to
what Cowmander King said. The ratings say he used certain .anguage wiich,
1 quite agree, is very improper if he did use it. lle himself says he did not.
I have not mude up my mind a8 to whether he did or .did not
say iv, and I requesv the other side of the House also to keep an open-mind;
that win be one of the subjects of inquiry.

There is one other point that has been raised by two Honourable Members,
end thas 15 svout the looting of shops. 1 think that there 1 may have fallen
into the very error that 1 was just asking others to refrain from. I did say
thui la s incident the iooting ot shops occurred; aud it is my impression that
at least some of the reports did say that on the first day, before the civil rising
broke out, R.I.N. ratings were guigy of breaking into shops. But I may be
wrong, aud 1 think this matter also will be inquired into.

Dr. G. V. Deshmukh: Sir, may | interrupt the Honourable Member for one
minute?

The mawnn reason why these shops—Kodak, Whiteaway & Laidlaw, and
Lawrenct & Mayo—were broken in was that these compunies would not sell
to Indian customers. but sold their goods t6 Kuropean customers. It was
racial discriminatio.. even there.
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Mr. P. Mason: I would ask you to keep an open mind on that question also
until an enquiry has been held.

I would like to thank the leaders of the Muslim League anfl the Cougress
Party fo: the restreint which they have showed and for the very general agree-
ment which they expressed with my homily at the beginning on the subject
of discipline. It is quite ¢’ear tant all sections of the House are at one on this
question, ard do wish to preserve the .discipline of the Armed Forces. The
‘question on which we differ is the best means to do it, and it still seems to
me that it wil ba unwise for the House to make up its mind in advance, and"
to condemn the officers without hearing because you have not heard their side
of the question any more than I have heard the side of those who have com-
mitted these aots of indiscipline.

Mr. M. Asat Ali: We can judge by the results.

Mr. P. Mason: I would ask that in both cases we keep an open mind until
an enquiry is actually conducted, and when that enquiry has been held then
we ghoull make up our mind. And T do again ask the House to consider
whether il they do. without knowing the facts,  censure the officers who were
responsible immediately over the heads of these men, they are not encouraging
the other Armed forces to do the same. T am afraid they are.

There wera:» number of other points raised, and I wish that every Member
. had shown quite the same restraint as the,two leaders did. T do not want
to talk about all those points because I do not want to get involved in long
argumc nt3 on this subject. T think the essence of the situation is just what I
have already said. namely, that we should not make up our mind until an
enquiry kas been held. _

But there are two points which T would like to answer: The first is the
reference to the Commander-in-Chief and his not being here, and T would lik=
to mak- it very clear that he has to perform two functions—he is Commander-.
in-Chief and he is Wur Member at present. I personally—Il am sayinz more
perhaps thaun I realiy ought to suy—personally I wish that that situation would
come to an end and that we could have straightaway a civilian War Member,
and [ hope we shall before long,—thut is only a personnl expression of
opinion. But so long us the Commander-in-Chief is the Wur Member, ne is
first Commatder-in-Chief. That is inevituble and that is one of the defects in
the positiun. 8o loug as he is Commander-in-Chief, the Army und the Armed
Forces masy think of him as Communder-in-Chief and in my opinion it would
be wsbolutely wrong ior him to e me into the House and become involved in
high'y coutroversial questions in which Members will very often "say things
which in the calin of their.own house they would not say, and I am quite sure
that he is right in the interest of the Armed Forces not to take that action.

Seth Yusut Abdoola Haroon (8ind: Muhammadan Rural): How would he
avoid u discussion of this sort in the Council of State?

Mr. P. Mason: Debates in the Council of State are considerably less con-
trcversial,

Sardar Monga! Singh: Is that 2 compliment?

Mr. P, Mason: The second point, on which I would like to say very little,
is the yuestion of discrimination. Here agan, I want to say something por-
sona.. I want to say that I have served now for some four years under the
Commaunder-in-Chief and T can say with all the sincerity I commund that it
has bee1 bhis conetant endeuvour on every possible occusion to eliminate dis-
erimination.

Maulana Zafar Ali Khan (East Central Punjab: Muhammadan): Does the War
Secretary know about the Navy Club of Bombay?

Mr. P. Mason: I am not giving way. The Navy Club of Bombay is not
under the Commander-in-Chief. o .

Sit, it has been his constant endeay#¥ to. eliminate discrirination. I havs
seen hundreds of instances where he his intérvened and taken steps to ~nsure
that racial discrimination shall not take’place, but with regard to the particuiur
thing al'eged in relution to these ratings . .

........



K24 LEGISLATIVE ASSEMBLY [28ep FEs. 1946

Mr. Abdur Rahman Siddigi: Ho has failed.

Mr. P. Mason: I think I have spoken on that subject—the question of pay—
sufficiently already, and I think my Honourab'e friends on the other side do
understand. I just wanted to make that one point about the Commander-in-
Chief's owa efforts. And I would again ask the House not to censure Govern-
ment on this subject because, as I have said, I think it will encourage further
detion o? e similar nature which I know that we all wish to avoid.

Nawabzada Liaquat Ali Khan: May 1 ask one question from the Honourable
Member? Am I right in understanding that no action will be taken agaiust
any member of the Royai Indian Navy till such time as full enquiry has been
made by this Commission that the Government propose to appoint?

Mr. P. Mason: I think that is a very difficult question to answer. But mav
I say that no one will be punished until the question has been diseuseed with
the Defence Consultative Committee. I cannot I think at this stage go so far
a8 to give th: assurance for which you ask. [But I can say that this question
will be copsidered. _ .

. 8hri Satya Narayan Sinha (Darbhanga cum Saran: Non-Mubammadun):
The question may be put.

Mr. Président: The question is:

‘““Thot the question be nmow put.'” -

The motior, was adopted. ,
Mr. President: The question is:

“I'hat the Assembly do now adjourn.”

T'he Assembly divided :

AYES—T74

Abdul Ghani Khan, Khan. Liaquat Ali Khan, Nawabzada.
Abdul Hamid Shah, Maulvi. Msahapatra, Sri Bhagirathi.
Abdullah, Hafizx Mohammad, Malaviya, Pandit Govind.
Abid Hussain, Choudhury Md. - Mangal Singh, Sardar,
Ali Asghar Khan, Mr, Manu Subedar, Mr.
Asaf Ali, Mr. M. Masani, Mr. M. R.
Ayyangart Sri M. Ananthasayanam. Menon, Sri A. Karunakara,
Banerjee, Sree Batyapriya, Mukhopadhyay, Mr. Nagendranath.
Bose, Shri Sarat Chandra. Mukut Bihari Lal Bhargava, Pandit.
Chaman Lall, Diwan, Narayanmurthi, Sri N.
Chettiar, Sri T. A. Ramalingam. Nauman, Mr, Muhammad.

- Choudhury, Breejut Rohini Kumar. Nquy. Mr. K. C,
Daga, Seth Sheodass. Paliwal, Pandit Sri Krishna Dutt.
Damodar Swaroop, Sjt, Seth. Rabmat-ullah, Mr., Muhammad.

ani, Mr, G. B. Ram Narayan Singh, Babu.
&shmukb_ Dr. G. V. Ramayan Prasad, Mr.
Ebrabim lHaroon Jaffer, Mr. Ahmed, Ranr{a. Pl'o_f. N. G.
Gadgil, Sjt. N, V. Reddiar, €ri R. Venkatasubba,
Cangaraju, Sri V. Faksena. Shri Mohan Lal.
Gauri Shankar Saran Singh, Mr, Salve, Mr. P. K.
Ghazanfarulla, Khan Bahadur Hafiz M. Sanyal, Mr Sasanka Sekhar,
Gole, Mr. P, B, Satakopachari, Svi T. V
Gounder. Sri V. C. Vellingiri. Sharma, Mr. Krishna Chandra,
Govind Das, Beth, Sharma, Pandit Balkrishna.
Guruswami, Mr 8. Siddique Ali Khan, Nawab.
Hans Raj, Raizada. Siddigi. Mr, Abdur Rahman.
Hiray, Sjt. B. 8. Ninha, €hri Satva Naraysn.
Ismail Khan, Hajee Chowdhury Mohammad, Sri Prakasa, Shri.
Jagannathdas, Sri. : Rukhde\t Udhowdas, Mr.
Jeelani, Khan Bahadur Makhdum Al-Haj S: ed Surjit Singh Majithia, Squadron Leader Sardar.
Sher Shah, : Tamizuddin IKhan, Mr.

Jhunjhunwala, Mr. B. P. Thakur Dns Bhargava, Pundit.
Kara, Miss Maniben Vadilat Lallubhai, Mr.
Karmarknar, Shri D: P, t?:‘g'%ﬂ; g E N .G

. Khan. Mr. Debendra Lal. Yamin Khan Sai: a\%uhémrﬁacl
Killedar. Mr. Mohammad M. Vasuf AMdooia Ha Seth.

Lahiri Choudhury, Srijut Dhirendra Kanta, Zafar Ali Khan, ‘Maulana,
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NOES—40

Ambedkar, The Honoursble Dr, B. R.
Anthony, Mr. Frank R. .
Acisul Huque, The Honourable Dr. Sir M,

Banerjes, Mr. R. N,

Benthall, The Honourable Sir Edward.

Bewoor, Sir Gurunath.

Bhattacharyys, Rai Bahadur  Devendra
Mohan, )

Chapman-Mortimer, Mr. T.
Chatterjes, Lt.-Col. Dr. J. C.
ook, Mr, B. C. A.

Jriffiths, Mr. P, J.

Gwilt, Mr. Lealie,
Himmatsinhji, Col. Kumar Shri,
Hirtzel, Mr. M. A. F,

Hydari, The Honourable Sirs Akbar.
Inskip, Mr. A, C,

Jehangir, 8ir Cowasjee.

Joshi, Mr. 8, C.

Khan, Khan Bahadur Z, H.
Kharegat, Sir Pherose,

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on

Iebruary, 1946.

Lawson, Mr. C, P. \
Madan, Dr. B. K.

Mason, Mr. P.

Morris, Mr. R. C.

Naqvi, Mr. A. T. }

Qulspam, Mr. 8, H. Y.

Roy, The Honourable Sir Asoka.
Rowlands, The Honourable Sir Archibald.

Sri Chand, Chaudhri.

Stokes, Mr. H. G.

Thorne, The Honoursble Sir John.
Turner, Mr, A, C.

'yson, Mr. Geoffrey W.
‘aidyanathan, Mr. L. 8.

augh, The Honourable Mr. A. A,
ightman, Mr. H. -

‘Monday, the 25th
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